
i

bn:-JO'-.
AKNEXURE/;- A

fT' "ir  r C W i y ^  TRIBTOAL'
LUCKi:OV; EŜ CH■ tUCl‘‘NÔ ,. ' •- " -

 ̂ » : '3D-r'3j}

■ IKE.EX SHEEI_.: -FU

_ : 7 . c : .CAULS t i t l e  T A  ______of i

#
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lu  THE CENTRAL A m iN IS T R A T ly E  TRIBUNAL 

C IR C U IT BENCH.LUCKNOy

_d,rder_A'1£̂ e x_

T .A . No.47/88(T)
RECAST . - ^ r I N o ,  ___ _  „  of  198  ,

■>

LL.-\NT
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- 1 ■■’ J.'.ur.'JT

N«R« TJ* & ors

VERSUS

Union of India & ors

f :

i *

3.5/5/89

" r i c f  O rd e r ,  M e n t io n in g  R e fer en c e  

i f  nscG ssary

Hon* Mr, K J .  Raroan,A»M«

Shri A . Srivastava, ^  brief hold^ig of Shri 

L*P . Shukla, learned counsel for the applicant 

is present. None is present for tl>e re^onden- 
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CENTRAL ADI INISTRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT BENCH 

LUCKNOW

T .A . No. 47/88 

Oa.P. No. 1596/85)

Northern Railwaymen's Union 
and others Petitioners,

versus

Union of India St others Respondents.

Hon. Mr. Justice U,C. Srivastava, 
Hon. Mr. A ,B . Gorthi. Adm. Î tetribfer.

(Hon. Mr. Justice U.C. Srivastava, V,C«)

!
The applicants 2 to 36 v?ho have joined the 

Railwayinen's Union, have unnoooccary approached the

c
High Court through the above writ petition, which 

stood transferred to this Tribunal l?y virtue of the 

operation of section 29 of the Administrative Tribunals 

Act, 1985. The prayer is for issue of a mandamus 

cotmianding the respondents to^sorb the applicants

in service as substitutes in the Loco Rtanning Shed of

Northern Railway, Alambagh, Lucknow. A H  the applicants

have stated that before filing of this petition they

have put in more than 120 days of service and in terms

of working days they were paid monthly salary from

the pay slips and most of then were given PTOs to which 

they were, entitled. The y were laid off in September/

October/81 in a arbitrary manner without any prior

notice and without even widdienrfe assigning any reasons

and ignoring the f act that they had attained the status

of a tenporary railway servant<>̂ , The Railway Administratic
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started re-eiT5>loyment of retrenched vJor5<men v? , e . f .

August 1982 and 305 persons retrenched were issued 

letters in this behalf. In the said letter the number 

of wording days for ex-casual labours for assessing 

seniority was also mentiotied.Ther^y, the seniority 

list of Loco Shed was also prepared and verification

and thunto impression was also done on pay b ills .

The letter dated 24 .2 .84  was issued stating that after 

scrutiny of the records the genuine en5>loyees shovild

^  be engaged and if  tie y were not bonafide they should

be discharged after following the procedure of 

Industrial Disputes Act. Ttie seniority of the enployees

was assessed on the basis of total continuous service.

A list of casual labours was accordingly p r^ared  

but accofding to the applicants 23 persons were not 

traceable. Arbitrarily, some of the petitioners were

f
shown to have put in m©*® than 120 da\s in the said 

list  with the result that they have not been absoitoed.

The application has been opposed by the

^  Railway Administration but no counter has been filed.

The question is more or less that the ^plicants have

given the details of working days and accordingly,

the respondents should have given an opportxmity to  the

applicants to prove 4:hgt fact that they have worked

for 120 days f«;^and that they are entitled for

regularisation. The respondents are directed to

to dispose of the rpresentation filed by the

applicants giving them opportunity and to decide
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that those who had worked for 120 days are entitled for

absorption and in case sx  the applicants are successful

In their claim, they may be given appointment in

terras of Inderpal Yadavvs, Union of India and the

Railway Board Circular issued thereafter. Let 8 it  be 

done Within a period of six months.

A .M . J  V .C .

Lucknow. Dated: 20 .9 .91

h
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I have this 2 — day of ' 198 ^  examined

the record and compared the entries on this sheet with the papers on th/record. I have made all
necessay corrections and certify that the paper correspond with the general index, that they bear Court
fee stamps of the aggregate value of Rs. that all orders have been carried out, and that the
record is complete and in order up to the date of the certificate.

««i ri* ■» ....................
Munsarim

Clerk
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bJ.ij.xr.vj Ai Jju

'..’rit Potition Ko.

Tho irorthcrn iUilv;aymon*s Union 
and others ..............................

1935

..........  Fetitionors

Versus

Union of India ^ another ..................  Opposite Parties

I N B H. I

I

t

1. V/rit petition.

2. Anncxurr> Wo. 1- Letter datod 5.10.1983
alonf^.rith the list shov/ing numbor of 
v/oiicing days of oach employoo.

3.Annexurc ilo.2- Letter dated 24.2.19^4 
for rc-Dmploynant of class IV onployoes 
in the available vacancies.

4. Annoxure iio.3- List dated 20.11.19S4
of casual labours.

5. Annoxuro Ho.4^ Pay slip of Subodh Ilumar.

6. Annexure Ho.5- i'ay slip of Sheo kol
Prasad Tcv/ari.

7. Annexure ho ,6- ,/orking days certificate
of itan: Preet.

8. nnncxure Ho.7- Representation dated
7.12.1934 along with the list of 
junior jxjrsons.

9. /mncxuro L'o.S- Kmployment notice dated
24 .1 .1985.

10. Affidavit.

11. Valcalatnama. 

I 2  . S'/ay

lA m § .

A

. . i  ^ ^ 5  

, . i 4  ^ 2 5

..Q .S 't o ll  

0 ,38  ^  59

. .  4 0

. .  4 !

, . 4 a

. .  4 5

. , 4 6 ^ 4 7  

• • 4 3

LucknoA/ Dated; 

April 5* > 1985.

(L .P . Shukla) 
Advocate,

Counsel for the petitioners.

A
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IN TH'. i;C..»BLE HIGH COUKV CF JUDICATUKi. AT .iLnHABAD 

SITTIi.Cj at jjU CivÎ QV/r 

V/rit Petition Ilo. ^  19^5

1, Th'^ Northern Railv/ayraen’ s Union, throu^ the Divi­
sional Secretary, Northern Kailv/aymen’ s Union, 
Near Guards Hoorn, Gharbagh, Lucknov/.

/  2. Ram Deo, aged 26 years, son of Sri Ishv/ar Din, 
resident of C/o Shri T .P . Trivedi, LD14H R/Shed 
Colony, Alamba^, Lucknov/.

3 . I'angal, aged 24 years, son of Sri Sada Shiv, 
resident of O/o Sri T .F . Trivodi, LD 14 H R/Shed^ 
Colony, Alamba^, Ludcnow,

4. Jaaan Hath Dutt Trivedi, aged 26 years, son of 
B.i*. Dutt Trivedi, resident of C/o Sri R.H. 
Tripathi, LD ^OR/Shed Colony, Alambagh, Lucknov/.

5. Ravi Shanker , aged 24 years, son of Sri Sada 
Shiv, resident of C/o Sri T .P.Trivedi, LD 14 H,
Rly. Shed Colony, Alambagh, Lucknow ,

6. Indra Deo, aged 22 years, son of Mansha Ram, 
resident o f  C/o Sri T.P.Trivedi, LD 14 H R/Shsd 
Colony, Alambagh, Lucknov/,

7. Suresh Kumar, aged 25 years, son of Bhagv/ati Prasad 
resident of C/o Sri Triveni Prasad, LD 55 R/Shed 
Colony, A].ambagh , Lucknow,

8. aulam Mohammad, aged 25 years, son of Mohd. Ayub, 
Resident of Qr. No .50 Budhu Lai Tiwari Road, I-iehndi 
Ganj, Lucknow,

9. Krishna Chand Tripathi, aged 25 years, son of R .K, 
Tripathi, LD S 0 R/Shed Colony, Alamba^, Lucknow.

IbO, Chandra Shekhar Shukla, aged 29 y«ars, .son of 
Shiv Narain Shukla, resident of C/o R .^ . Shukla,
LD 21 H R/shed Colony, Alambagh, Lucknov/.

11. Shiv Mol Prasad Tivrari, aged 23 i^ars. Son of 
Chandrika Prasad Tev/ari, resident of C/o R.P. 
Shulcla, LD 21 H R/Shed Colony, Alambarji, Lucknoin

12. Subodh Kumar, aged 22 years, son of Hirday '̂*ath, 
resident of C/o Triveni Prasad Trivedi, LI) 55 
R/Shed Colony, Alambagh, Lucknow.
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13 . Krishna Kumar Pandey, aged 24 years, son of 
R. S. Pandey, resident of C/o B.K, Pandey, A II  
6A LD Colony, Alamba^, Lucknov;.

14* I-Iritunjay Prasad, aged 23 years, son of Gajadhar 
Prasad Tripathi, resident of C/o Harish Chand 
I-Iisra, Qr. No. T 4 H Control Power House, Alambagh, 
Lucknov/.

15 . Jamuna Prasad, aged 25 years, son of Ram Swarup 
resident of village Gohra Mau, Post Kakori, Distt, 
Lucknow,

^  16. Raj Kumar Singh, aged 25 years, son of Nankoo
S i n ^ , resident of village Shah Pur Ka Khera, 
post Kakori, distt. Lucknov/.

/1 7* './aheed, aged 25 years, son of Amir Hassan, resi- 
] dent of C/o Faqir Ilohammad, KPF Armed V/ing Line,
i  Alamba#!, Lucknov;.

IS, Rahman, aged 28 years, son of Amir Hassan, resi­
dent of C/o Faqir Moharncad, SPF Armed V/ing Line, 
Alambagh, Lucknow,

19. Shanker Sahai Tripathi, aged 24 years, son of 
R.N. Tripathi, resident of C/o R.N, Tripathi,
LD S 0 R/Shed Colony, Alambagh, Lucknow,

20. Krishna Kumar D;-/ivedi, aged 22 years, son of Radhey 
Shyam Di-zivedi, resident of C/o Ayodhya Prasad 
D'.'/ivedi, LD 2 L R/Shed Colony, Alamba^, Lucknow.

 ̂ 21. Lodheyshv/ar Pandey, aged 26 years, son of Ram
Kholawan Pandey, resident of C/o Ayodhya Pr„ssad 
Di'/ivedi, LD 2 L R/Shod Colony, Alambagh, Lucknow,

22, Raj Kumar IXvivedi, aged 27 years, son of Mata Pd. 
Dwivedi, Reisdent of C/o Maqbol Ganj, Sarojni 
Devi Line, Lucknov/•

7 23. Ram Kishor, aged 27 years, son of Ram Gorimal,
/  resident of C/o Sri R.N, I'dsra, LD 52 H R/Shed,
> Colony, Alambagh, Lucknow,

( 24. Bal RamSin^, aged 24 ye airs, son of Raj Narain
Singh, resident of C/o Amar Bahadur Singh, LD 19A 
R/Shed Colony, Alambagh, Lucknow,

Shri
25. Devendra Kumar, aged 25 years, son of^Ram, resident 

of C/o Om Prakash Verma, 556/75 Sujan Pura, 
.Uamba^, Lucknov;,

26. Shyam Nath Shukla, aged 24 years, son of Ram 
Krishna Shukla, resident of village Aurawa, post 
Aurav/a, district Lucknov/.

27. Pursottam Rai, aged 26 years, son of Sidh Hath Hai, 
resident of C/o B.K. Pandey, Qr. No.A 26 A ii/Shed 
Colony, Alamba.'^h, Lucknov/,
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2^, Raghu Nath, aged 25 years, son of Khub Lai,
resident of C/o Vishwa Hath Prasad Verraa, 556/75 
Sujan Pura, Alambagh, Lucknow,

29» Parmsshv/ar Dayal, aged 24 y©ars, son of Mahesh 
Prasad, resident of O/o I-Iahesh Prasad, LD 2S P 
R/Shod Colony, Alambagh, Lucknov/.

30. Ram Preet, a.°;ed 2S j^ars, son of Shri Oree, resi­
dent of C/o Cm Prakash Verma, 556/75 Sujan Pura, 
.ilarnbagh, Lucknow,

31. Radhcy Lai, aged 2^ years, son of Shiv Narain 
Shukla, resident of c/o H .P . Shukla, LD 21 H / 
R/Shed Colony, Alamba^, Lucknovj.

32. Sabhajeet Pandey, aged 27 years, son of Ram 
Harsh Pandey, resident of C/o Munni Lai Pandey, 
Central Power House Colony, Alambagh, Lucknow.

33. Surendra Kumar Dixit, aged 24 years, son of 
Ravi Shanker , resident of C/o Ran Prasad, i-D 
56 '''R/Shed Colony, Alambagh, Lucknow.

34» Sant Raj, aged 24 years, son of Oreo, resident 
of C/o D.K. Verraa, 556/75Cha/l Sujanpura ,
A1 amba gh, Lu ck novf.

35, D3o Harain Yadav, aged 27 years, son of Khedu 
Yadav, resident of C/o H . S i n g h ,  LD 44 F R/Shed, 
Alambagh, Lucknow*;.

36. Bal Karan.aged 2^ years, son of Kaloo, resident 
of O/o C .P . Yadav, rss LD 33 J R/Shed Colony,
Al amba <̂ h, Lu ck now *

Pet it loners

■ >v ,

Versus

1. Union of India through the General i^anager, iiorthern 
Railway, Earoda House, New Delhi.

2. Divisional Railway Manager, liorthem Railway, 
Hazratganj, Lucknow.

Opposite Parties

:/rit Petition under iirticle 226 of 
the Constitution of India.

The petitioners most respectfully beg to 

submit as under
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1. That the above v/rit pstition is filed in 

representative capacity by the Horthern iiailv/aj^n’ s 

Union, petitioner No,1, on behalf of petitioners

2 to 36 who are its members* Petitioner Iio.1 (herein­

after referred to as Union) v/as also pursuing the case 

of the petitioners through reconciliation machi nery 

under the Permanent Negotiation Machinery meetings 

vrith the railway administration against the illegal 

retrenchment of ths petitioner nos. 2 to 36 who were 

woiicing as casual labours/substitutes having put in 

more than 120 days of service.

2. That petitioner Ko.1 is a recognised 

union while petitioners 2 to 36 are its members.

The petitioners 2 to 36 v/ere working as substitutes

in the Loco Shed, Northern Railway, Alambagh, Lucknoi^. 

They have attained the status of temporary staff and 

consequently entitled to all the benefits undei’ the 

rules applicable to them. The names of the peti­

tioners are borne on the muster roll under the Loco 

Foreman of the Loco Running Shod, Horthern Railway, 

Alambagh , Lucknow, The petitioners have put in 

more than 120 da /̂  ̂ of service. On the basis of muster 

roll and the paybill entries the petitioners in 

terms of the number of working days \'<rerr? paid their 

monthly salary through pay slips issued to them. Host 

of the petitioners after having completed 120 days 

were given the prevllege passes and PTOs to which 

they v;ere legally entitled.
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3. Tnat ths condit-ions of the service of

petitioners as casual labour/substitutes are regula­

ted by the provisions contained in Chapter iXV of 

the Indian Railv/ay ■-’•stablishment A-ianual and also on 

the basis of the Railv/ay Board’ s Circulars issued 

in this connection. The Kailv/ay Board’ s circular in 

the form of printed serial no .7^50 consolidates the 

various instructions is sued'by the Hailway Board 

from tiins to tirna regulating the service conditions 

of casual labour. They have the force of lav/.

4. That the petitioners along v/ith other subs­

titutes v/ere laid off in Sept f?nbor/(^cto^r 19^1 in 

an arbitrary and illegal manner v;ithout prior notice 

and v/ithout assigning any reasons. Inviev/ of the fact 

that the pstifioners had citiraiaed tho status of 

temporary staff accorrding to rules it amounted to 

large scale termination of their services without 

\ follox-/ing the procedure laid dov/n under the lav/.

/ V -  ' ' '
5* That the petitioners continued to attend

u ‘

their place of v;ork for being assigned respective 

duties since October 19^1 and they vjere always ready 

and \7illing to work but they v/ere refused to resuns 

duties d€g)ite repeated representations and reminders 

to this effect.

6. That under Section 149 of the Railway Fjsta-

blishrcsnt Code the petitioners having attained temporar; 

status ars entitled to notice in v/riting but the same
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liou of such notice*

7. That the aforesaid matter of large scale

discontinuation of service of the petitioners and 

other einployeas Mas taken up by the Northern Railv/ay- 

m3n’ s Union v/itl the railway administration at the 

Permanent Negotiation Machinery meetings. After 

protracted negotiations v*/ith the railway administra­

tion it v/as decided to take back in service^ bonafido

ernployeos , that is, casual labours/substitutes after 

thorough scrutiny of the record and the number of 

actual v/orking days put in by such persons*

That the railway administration started 

re-employnDnt of retrenched workmen w»e.f* August 

1932* The persons thus re-eraplo3red included retrenched 

employees whose cases wore sponsored by one or the 

other RailwayTTien’ 3 Union, namely the petitioner 

Union, i .e . ,  the Northern Hailv/ayinen’ s Union and 

the Uttar Railway Karamchari Union. The latter is 

not a recognised union.

9 . That on the basis of the letter dated

1 .1 0 .1 9 ^3 ,along vrith a list of 305 persons illegally, 

retrenched, from the Divisional Secretary, Northern 

Railvrayn^n’ s Union, Lucknow-/, the Divisional Railway 

I'ana;^Dr, Lucknow, by his letter dated 5 *1 0 .19 ^  

indicated the number of working days of the ex-casual 

labour for the purpose of assessing the seniority for 

ro~employment. A true copy of the letter dated 

5.10.19^3 froTi the Divisional Railv/ay kanas®r, Lucknox^
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alonp; v/ith the list, showing number of v/orking days 

Anrexure !;o«1 of each enployee is filed as Annsxure I'o.l to this

ivrit petition.

10* That on the basis of the above letter the

Railv/ay administration started preparing?; list of 

_  vrorkmen v;ho had ^forked in the Loco Shed and also

started verification of thumb impressions of the 

\TOrkmen, as available on the muster roll and paybill, 

to verify the genuineness of tho concerned ralLv/ay 

eraplo3''0es. In terras of the letter from the office 

of the General llanager (Personnel) to tho i^ivisional 

Railway ^-anager, opposite party Ho.2, dated 24.2.l9i^4 

it v/as specifically pointed out that after scrutiny 

of the records, finger prints ©tc. the ^nuine 

employees should bo engaged and if they are not 

■* bonafide they should be discharged after following

the procedure of the Industrial Disputes Act. It

\ v/as further stated in the said let .sr that seniority

/ /
1 of the g?mployees should be assessed on the basis of

total number of days of service continuous or inter-

mittent and preference should be given on the basis 

of seniority. A true copy of the letter from the 

General I*Ianager, --ucknov;, dated 24*2.19^4 for re­

employment of class IV employees in the available 

Annexure 7,0,2 vacancies in the division is filed as Annexure r.o.2

to this vrrit petition.

11. That from the aforesaid letter dated

24.2 .19^4 it is evident that the seniority of the 

bonafide casual labour for purpose of scrutiny has 

to be made on the basis of the printed circular Ho«7S50
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and the criteria shall be on the total number of 

days of casual labour service, continuous or inter­

mittent, that the person has to his credit.

12, That by means of letter dated 20.11,19^4

from theDivisional Railway Manager, Lucknov^, a list 

of casual labours, whose claim for re-employment was 

rejected on the ground of putting in less than 120 

v/orking days or on the ground of non-verification 

of their thumb impression of on the ground that they 

v/ere not t“raced, was announced. According to this 

list there are nearly 112 employees v/hose case has 

been rejected on the ground that they have put in 

less than 120 working days while 3^ employees have 

been rejected as their thumb impressions were not 

genuine and they were not bonafide employees. Gas©

 ̂ of 23 persons was not traceablc. A photostat copy

vrxoxure Ho.3 t f  the list dated 20.11.19^4 is filed as Annexure No.3

to this v/rit petition.

\

 ̂ ^  13. That the aforesaid list dated ■20,11,1984

/ 'A  in respect of the number of v/orking days of the res-

g\r
V

pective petitioners is contradictory to the earlier 

list dated 5*10.1903 showing the working days of 

ex casual labour issued by the office of the Divisional 

Railv;ay liana^er, Lucknovf. The follov;ing petitioners 

as per list dated 5.10,19$3 have ^een shovm to have 

put in more than the required 120 days: Ram Deo 

(petitioner IIo.2 ) 609 days, Mangal (petitioner iio.3) 

"^ 4 4  days, Jagan Nath Dutt Trivedi (petitioner N c ,4 /

164 days, Ravi Shanker (petitioner H o .5) 190 days,
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Indra Dso (potitioner Ho*6) 417 days, Suresh Kumar 

(petitionsr Ho.7) 21^ days, Giilam luohammad. (petitioner

Bali Karan (petitionor No.36)

140 days.

14* That all the casual labour/subst itut es,

v/ho have put in more than 120 days of service, are 

entitled to passes and PTOs. The follov/ing peti­

tioners actually availed these passes and PTOs: -

N

/

/t'N'
/ /

Petitioner’ s Name 

1. Ram Dgo

2. Jagan Kath Dutt 
Trivedi

3 . Gulam Mohaninad

4. Krishna Chandra 
Tripathi

5. Chandra Shekhar 
Shukla

6. Shiv Mol Prasad 
Tev/ari

7, Krishna Kumar Pandey 

Kirtunjay Prasad

9. Jamuna Prasad

10. Raj Kumar Singh

1 1 . VJahe ed

12. Rahman

13. Shanker Sahai Tripathi

14. Krishna Kumar Divivedi

15. Lodheshv/ar Pandey

16. Raj Kumar Dwivedi

17. Ram Kishore

Pass No.

5599^3
564225

222055 

222097

699001

363 44^ 
222194

22263 7

6993^1

9623^5

S64473

962145

463 500 
^ 4 6 ^ 5

2224^3

222056

6 9 9 0 0 2  

2 2 2 4 S9 

2 2 2 5 7 9

363 711 
221719
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13. Bal Ram Singh 222107

19« Devendra Kumar 962205

20, Shyam Hath Shukla 864442

21. ■c'uroshattani Rai 55$340

22. Surendra Kumar Dixit 252803

23. Dev Karain Yadav PTO NO.439737

H

V v
/'
)-

V
/

•H

15. That in accordance with the list dated

20.11,19^4, 23 porsons are not traceable. These 

includo Shiv I'.ol Prasad Tsv/ari, Subodh Kumar and 

Ram Preet among the petitioners. 1‘his fact is totally 

false inasmuch as all the petitioners had actually- 

worked for more than 120 days. Subodh kum r has put 

in 300 days, Shiv kol Prasad Tevrari has viorkod for 

130 days and Ra^ Preet has v/orked for 249 days. This 

fact will be evident from the muster roll and the 

pay bill, i'lll the aforesaid 3 persons v̂ ere issued 

pay slips and received salary on the basis thereof.

The nuTiber of days put in by them v/ill be evidex^t 

from the monthly pay slips issued to them. Shiv IIol 

Prasad Tsvrari vias also issued a pass Ho .22637 by the
cmd

railv;ay administration. Photostat copies of tĥ ’̂̂ pay 

slips of Subodh ISumar, Shiv IIol Prasad Tov/ari and
Loco FoYew6iTt'>i> c e v ^ i f c c c 'e  S h o w i n g  a c - / u a (  loo^iktr^g c/aii  ̂ 0 / 7 ? c x w ^ u -

/preet are filed as Annexure Nos. 4, 5 and 6 respec­

tively to this xfrit petition.

16 , That the follov/ing petitioners ’iferi arbi-

traily shown having pu“̂. in less v/orking days in the 

list dated 20.11.1984 although they had put in pooro
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Mamo of the 
potitionor

1. Krishna Chandra Tripathi

2. Krishna Kursr Panday

3. Jamuna Prasad

4. Shanker Sahai Tripathi

5. Krishna Aumar Dwivodi

6. Devsndra Kunar

7. Raghunath

S, Parroeshwar Dayal

Days shov;n Ko, of days 
in the list actually v/orked

46

36

m

32

72

53

ldl

146

300

300

ISO

165

249

131

13d

A^exuro Ho. 7

All tho aforesaid potitionors except Haghunath 

and Parraeshv/ar Dayal v/oro also issued passes by th^ 

railway administration.

17. That against the aforesaid arbitrary action 

of tho opposite parties discriminating the petitioners 

in service and absorbing others, v/ho had worked for 

less than 120 days and vrers consequently junior to 

tho petitioners, a ra present at ion V'g'as made to opposite 

party Ho .2 by the Divisional Socretary, Northern 

Railvrayraen’ s Union on behalf of the petitioners, 

Alon.^jith the said representation a list was attached 

showing that persons junior to the petitioners ha■̂ n̂g 

put in less than 120 days have been absorbed while the 

case of the petitioners has been rejected. The 

Railv/ay authoriti‘̂ s concerned v/ere also personally 

approacht'd by the Union Secretary to get justice for 

the Detitioncrs but no action has been taken by the 

railv/ay administration in the matter of the petitioners 

so far. A true copy of the representation datod

7.12.1954 along vrith the list of junior persons is 

filed as Annexure Ho.7 to this v/rit petition.



9  5

-1 2 -

Ann© Xu re Ko.^

1d* That it is ovidont that the potitioners who 

have actually worked for nioro than 120 days in the 

Loco Running Shed hav© been illegally roti^nched from 

SGrvico while parsons junior to thorn v;ith loss than 

120 days havo bsen absorbed. Further by notice dated

24.1.19S5 applications havo boon invited for drawing 

up a fresh panDl of khalasies in Loco Chagbagh Lucknov; 

in the grada of Rs, 196-232(RS). This amounts to discri­

mination of the petitioners. A true copy of the employ­

ment noticj dated 24* 1*19^5 is filed as Annexure Ko.8 

to this writ petition.

19» That the petitioners, having no alternative 

efficacious and speedy remedy available to them, have 

preferred to file this writ petition on the follaving

amongst othor :

G R O U N D S

(A)

(B)

Because the action of opposite parties in 

not absorbing tht# petitioners in service, 

although they havo put in more than 120 days, 

is wholly illegal, arbitrary and v/ithout juris­

diction.

Beciuso the opposite parties have taken 

contradictory stand to absorb persons junior 

to the petitioners v/hilo denying them the 

sani3 benefit v/hich amounts to hostile dis- 

cri.aination in violation of Articles 14 

15 of the Constitution of India.

(C) Bocauso the opposite parties havo acted in
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SIT^'l'JG AT LUGKXCW

V/rit Petition No. of 19^5

The Horl:.hern Railwayr.en’ s Union
& o t he I’s » • • » * • • • • < • » • • • » • • « •  P et it ion© rs

Versus

Union of India ^  another........ . Cpp. Parties
1

Annexure Ho.1

NORTHKKK HAILWAY

No.E;/v;B/ID/Conciliation /^  DIVISlCiNAL CFFICB
LLi Ok i*>C' W

Dated 5th Dec.,

Divl• Se cret ary,
K.il.ln.U.
Lucknoiir.

Dear Sir,

Reg;- Your letter Ko.i'iil 
dated 1.10.03*

^ The v/orking days of oach ex-casual labour

as referred to in your letter quoted above are 

shovm against each for your information.

Yours faithfully,

>’  Sd/-

for Divl* Railway Manager 
DA: as above, Lucknow.

True Copy



S.K. Ham e Father * s name

A
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V/oiicing days 
as per office 
record

S/Sri

1. Aziz Zafar 

2* Avjadh Hares h 

3 • Ajai Dutt Dixit 

4* Awadh HaJ Yadav

5. Avnis Kumar

6. Arcbika Singh 

7* Atiq Ahmad

8. Anil Kumar Dubey 

9 • Alla Karam 

10« AV/desh ivumar bajpai 

11* Anil Kumar Gupta

12, Anand Kumar Misra

13. Amber Singh

14, AliKausar 

15- Ashok Kumar

16 , Ashok Kumar

17. Av/adhesh Kumar i-iisra

15. Amar Nath

19. Ashok Kumar 

Aziz Ahamad

21, Ashok Kumar

22, Anoop Kukar

23, Abbas Hussain 

24« Amar Math

25- Ab. Zahid

26. Arun Kumar

27 . Ashok Kumar 

2^, Ashok Kumar 

29. Abad Ali

Ajit Kumar

S/Sri

Shaid Ahmad

Bhulai 132

waheshvrar Dtt Dixit 

Ram bar an ladav 

trem Shanker 526

Baij î iath S i n ^  432

Mohd, Tahir 1 50

Ram ^abu Du boy 20S

Baban ial 1 56

b.D. Bajpai 122

R .S , Gupta

Ambika Pd, Idsra 24O

Ram Autar 134

Aboo Jiafar 129

Shiv Kumar 613

Aditya Pd, 454

Gurdeo Pd, Kisra 129

Farn«ishv/ar

Yugul Kishore l82

kunier

Gaya Pd,

Ehagv^an Dass 170

Kishwar Hussain 

::isri Lai

Ab. V/afati 143

Durga Pd, Dixit 

Kanhey -i-al 245

Hukum Oh and i^64

Kausar Ali

kohan Lai “

2 ,
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S.I'Io, Name Father's name

A

'\

3 1 . Aftab Alam

32 . Ashok Kumar

33. Arun Pratap Sin^.

34. Ashok Kumar Singh 

3 5* Anil Kumar

1. Bharâ t; Singh

2. Bhajan Singh

3 . Bipin Kumar

4. ^echey Lai

5. Balwant Pd.

6. Eabban S i n ^

7. Bali Karan 

Bindra Pd.

9 . Phim Pd.

10. Bhupsndra Kumar

11. Brahma Din

12. Brij Bhusan Pathak

13 . Bashis

14 . Bhogai Pd.

1 5. Babban Ham

16 . Bhagt'/ati Pd. Vorma

17. Baboo Lai

•'v'^ lS, Balmukund

1 9 .

20,

1.
2 .

Brahma Lai 

Brij Kishore

Chandra Shekhar 

Choda Lai 

Chabiley Yadav

Mahboob Alam

Sri Krishan 
ShanlcG r

Singh 

Bans Raj Singh 

Bsni Madho

Nankao Singh 

K.K. Singh 

::ahan Ji 

1‘Iangoo Lai 

Shiv Hath 

Kalloo Pd.

Kail 00 

Bans hi Lai 

Sardar 

Iladho Ram 

Cheda Lai 

Jagannath Pathak 

Jai Shree 

Sri Ram Krishan 

Balraj Ram 

Basudev 

Sit a Ham 

Shiv Baran 

Ram Av/adh Lai 

Balrara 

(G)

Shiv Karain 

Ram 53̂ 7aroop 

I'langa Lai Yadav

Vforlcin," days 
as p3r office 
record_______

4 1 7

155

3 1 0

275

2 3 9

164

669

140

406

269

2 3 2

155

45s
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'3 .5

4. (fhandrika Hand a 

(D)

260

.)V > 1

1. Durga Pd. Bhallar 406

2. ;Dines h Br. Nigara Harswaroop -

3. Durga Pd. Tribhikeshv/ar -

4« Dinesh Singh Ram Prasad Singh -

5. Dirganj Singh Baba Din Singh -

6. Dilip Kumar Gyaneshv;ar Pd. 124

7. Dharara Raj Singh Badri Singh -

S. Devendra Kumar Sri Ram -

9. Daya Nand Ram Jee 33 5

10. Dhirendra Pratap Singh Surya Hath Singh 677

11. Dev Karain Yadav Khedoo Yadav -

12. Dilam Ram Chutti Ram -

13. Dev Datt Brij Mohan 123

14. Devi Dayal Krishna Kamal -

15. Desh Raj Baij Nath 282

16. Dina Nath Pd. Pari Khan 200

17. Dinesh Kumar V.N. Pd. 

(E)

367

1. Eleven Kahesh Edved I'lahesh 

(G)

Gopal Krishna Sinha Laxmi Karain Sinha 47a

2. Gopal Singh Yadav Bas aw an -

3. Our Charan Singh Pritam S i n ^ 213

4. Ghanshyam Tripathi Bhagwati Pd, Tripathi -

5. Gaya Bux S i n ^ Ram Bahadur Singh -

6. Gulam Mohd. Mohd Ayub 469

7. Gaj Raj Maikoo Lai -

g. Girja Shanker Jagdeo Pd» 126

9 . Gulab Chand Jagannath -



ts

1. Habibar Rahman

(H)

Abdul Jabbar Khan 142

2. Harendra Pratap Singh Ram Kath Singh 777

3. Haider Abbas Nazar Hussain 126

4* Hira Lai Shukla Vidya Prakash Shu^cla -

5. Hari Shanker Verraa Shyara Lai 142

6. Har Dayal Ratnnoo 265

- ^

1. Indra Jeet Sin^*

(I)

Annr Singh

2. Indra Oev Mans a Ham 417

3. Iqbal Ali Sham Shad Ali 271

4. Israr Khan Rahim Khan -

5. Inder Soen Sin^h Abhai Dutt Singh 161

6. Inder Lai Perma Kand 219

7. Inder Jeet Koti Lai 267

1. Jai Lakh an Dixit

(J)

Manna Lai ia$

2. Jai Go pal Singh Janarden Singh 43K4

3. Jamesh Sushil Sarla S. Baria 222

' 4. Joginder Singh Shiv Kumar S ln ^ "

5. Jai Rath S i n ^ I-Ianokarnma Singh 241

6. Jamal Alam I-Iehboob Alam 480

7. Jabeer Singh Bhagivant Singh

t. Jay Prakash Gur Prasad 474

9 . Jitendra Pratap Ram Samujh 464

10. Jaggannath Dutt Trivedi B.H. Dutt Trivedi i 64

11. Jagdish Pd. Ram Dayal 172

12. Jhagroo Pu j an 339

13. Jainuna Pd. Ram Suroop -

14. Jagdish Pd. Cheda Lai igo
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15. Jai Shyam Dwevedi Radhey Shyam

16. Jata Shanker Devjari Ram Pal Tev/ari

17. Javfahar Lai Asarfee

18. Jitendra S i n ^ Har Bachan Singh

19» Jaggannath Ram Lout

149

196

1. Krishna Naresh S i n ^

2. Krishna Kumar

3. Kamlesh Kumar

N  4. Kamlesh Bahadur Singh

5. Kishan Lai

6. Krishna Chandra 
Tripathi

7. - inlcar Dass

S. Krishna Kumar Pandey

9« Krishna Kumar Tripathi

10* Kailash Chand

11, Kailash Nath Tripathi

(K)

Devi Singh 

Shiv Haralch 

Chotey Lai 

Shyam Pati Sin^* 

Ilanda

164

1^4

222

Ram Narain Tripathi -

Pearey Lai 

R ,S , Pandey

Chandra Dutt Tri­
pathi

523

1.

5.

Lkxmi Kant 

Leyakat Ali 

Lai Chand ladva 

Lai Mani Ram 

Laxmi Pd.

Katwaroo Lai 

Sheo I-iurti 15^

(L)

Shyam Sunder 264

Amir Ali

Ram Krishna Yadava 1 54 

Devki Ram 

Ram Lakhan

(M)

1. Kohd. Sakeel Abdul Khalik 2SB

2. Kohd. Raiyaz Mohd. Ishaq 149

3. Kohd. Azeem riohd. Anis 295

4 . Madan Gopal Misra S .P . Ilisra 147

5. Kohd. As lam llohd. Saleem 325
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6.
7.

9.

10. 
11. 
12.
13.

14.

15.

16. 
17. 

Id.

19.

20. 
21. 
22.
23.

24.

llahipal Singh

I-Iohiuddin Khan

Ilohd.Saleom Khan

Mashroor ahmd

I-Iool Chand

I-Iool Chand

Mohd. Yar Khan

Ilohan Lai

Mukesh ftiatia

Mritunjai Pd. Tripathi

Kahesh Dayal Vorma

Mohd. Saleera

Koti Lai

Ilahsndra Singh

I-Iohd Arif

!Iohd. Ujear

Kangal

I-Iohd. Shakir 

I'ladan L qH

Nihal Singh

Shareef ;Uimad Khan l63 

Kohd. Yasesn Khan 

Shabir ;OLi

Raj Kumar 

Koti Lai 

Allhyar 

Ram Autar 

Pretam Dass

137

159

24^

232

r

Gajadar Pd. Tripathi - 

Gaya Fd, 531

Jamaluddin 170

Baojoo

Ram Swaroop 423

Iftikhar Husain 406,

Mohd. Saber

Sada Shiv 264

Firoz Ahmad 233

Uma Shanlcar 140

(N)

' 2. 

3.

"larendra Singh 

Hares h Kumar Ksht^^a 

Naregh Kumar

Kirmal Singh

Dharam Prakash
1‘lehta
Ram Autar

242

237

423

4. Nand Lall Prasad Gabboo Fd. 579

5. Nazir Raza i-Iohd Raza -

6. Nand Kishore Jagdeo Pd. 372

7. Havral Kishore Tadav Prabhoo Singh ladav -

S. Nanhoo Ramesh\far 163

9. Havral Kishora Ilunni Lai -

10, I’lavoen Chand Pathalc Satish Chand Pathak 143

11. Nipati Singh Ram Karan Singh 547
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1, Cnkar Nath Misra

(0)

Vidur LalL Hisra 3 51

2. Om Prakash Sunder ^all 676

3. Onkar Lai Srivastava Ram Harakh Lall 190

1. Patrick Kumar Dass

(P)

V.K.Dass

^  2. Pratap Narain Gokul Pd. 219

3. Parmeshi'/ar Dayal Mahesh Pd. -

'  . \
Pradeep Kumar Higam Tej Kishan lUgam

5. PradeefJ’andoy She3 Dutt 221

6. Parshottam Rai Sidh Nath Rai -

7. Prayag Karain Suraj Pd. -

S. Phool Chand Ram Hari Da^s Ram 2S2

1. Radhey Shyam

(R)

Ram Lai 719

 ̂ 2. Ram Asrey Gajraj -

3. RajKishore ladav Hand Gopal Yadav -

4. Raj Kishore Bala Deen -

5. Rahv/ane Dubrey Babu Lai 334

7.

Raj Kishore Ram Pearey 12S

Ram Narain Bal Karan Ram -

,®v' Raja Ram Ram Chander 216

'- "  V Raj Kumar Ram Asrey 510

10. Ram Sewa Agnihotiri Bal Kishan -

11. Ram Go pal Mev/a Lai 129

12. Rishi Kumar Ganga Pd. -

13. Ram Kishore Sita Ram 321

14. Raj Kumar Gupta Ram Pher Gupta -4

15. Raj Bahadur Sin^. Singar Singji -

16. Rajesh Kumar Shukla Hari Narain Shukla 611
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17. Ram Pd. Yadav Chandrika Pd.Iadav -

IS. Ram Kumar Baboo Lai 6O3

19. Rajesh Udha Ram 468

20, RakGsh Kumar Tllak Raj 341

2 1 . Ram Pall Yada::^a Ram Dass -

22. Raj Kumar Singh Manhoo Sin^^ -

23. Ram Sagar Sri Ram 26 S

24. Ram Chander S i n ^ Mahadeo S i n ^ -

25. Ram Nihor Jai Lai 251

' x 26. RamAsrey I-Iaikoo Lai -

27. Ram Kumar Verma Laxmi Narain 975

28. Rajendra Pd. Bhagwan Eux 356

29. Ram Ji Chaubey Bhagvvan Choubey -

30. Ram Deo Ishv/ar Been 609

31. Ram Kapil ladava Sheo Pujan Yadav -

32. Rama Pati Sheo I-lurbi 460

( 33. Ram Dass Gorato Pd. -

34. Raj Kahjer Dharma Ram

35. Radesh Chand I-Iisra Rajnikant Misra -

36. Ram DayalSinj^ Praven S i n ^ -

\

, x38-

Ram Chander Ram Shanksr 211

Ram Chander Sahdeo -

Ranesh Chandor Ram Shanker Verma 211

■ J ' "
Raj Karaini-:isra Sheo Kumar I-Iisra 171

'' 41. Rama Pati Pd. Janardhan Pd. -

42. Ram Preet Ori -

43. R a ^ u  i'ath Khub Lai -

44. Rajendra Bahadur S i n ^ Surat Pratap S i n ^ 317

45. Ratn Narain Ram Khelawan Pd. am

46). Ram Prakash I'.isra Raja Ram Misra -

47. Rajendra Pd. Shri Pal -
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Ravi Shanker Sada Shiv 190

49. Ram Maresh Singh Sit a Ram Singh -

50. Ram Bali Yadava Ram Dev 139

51. Ram Sagar Ram Jag -

52. Ram Ujagar Ram Jag -

53. Ram Sin^. Sv/ambar -

54. Ram Shanlcer Ram Harakh -

55. Rajesh Kumar Sheo Ratan Lai 170

56. Ram Prakash Singh Bhagi^an Singh -

1, Sri R am

(S)

Madhi Lai

2. Sushil Kumar Ram I-Iurti -

3. Suresh Kumar Chunni Lai -

4. Shailendra Kumar Shiv Govind Shukla 313

5. Suraj Prasad Dwarika Pd, -

6, Simon Dass V.K. Dass 506

7. Sahib Lai Gomto Pd. -

Shiv Kant Ram 3harosoy 209

9. Shakil Khan I-Iohd. Khan -

10. Shake el Khan Ilaifoos Ali 13̂ ^

\
11. Shanker Dayal Radhey Shyam Pandey 135

\ 12. Surendra Kumar Gaya Pd. —

iy, Suraj Kumar 
s
14. Sant Lai

15. Shiva Hand

16 . Suraj Singh

17 . Suresh Kurnar 

1 ^. Suresh Kumar

19 . Surendra Xuniar Dixit

20. Shyam S in ^

21, Shiv Ram

22, Shyam Lai Ilisra

Gursaran Lai 

Suraj Pal 223

Dukh Haran 306

Sri Ram Yadav 13S

Laksmi Harain 332

Bhagwati Pd. 218

Ravi Shanlcer Dixit 

Sant; Ham ' 6 1I

Ram Lai

Tribhuvan i^ath llisra 334
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V

23. Shri Pal Sukh Din -

24. Sarwan Kumar Ram Pher 309

25. Shyara £al i'lanohar Lai 514

26, Shri Krishna Yadav Kashi R am -

27. Suresh Chandra Sharraa Thakur Pd. Sharma -

2,^, Sundarshan Kumar Tilak Raj 192

29. Subash Chander Dina Kath -

30, Sushil Kumar Kinni Lai 205

31. Sheo Shanker I-'isra Vishwa Kath Iligra -

32. Suresh Kumar BK Awasthi -

33. Shire e Bhags-/an Dass Mahavir S ingh -

34. Shiva Mai Pd. Tav/ari Ghandrika Pd. Tewari -

35. Shri Chand Ram RamDeo Ram -

36. Sunder Lai Pragi -

37. Saravjit Yadav Ram Baban Yadav 366

3^. Shyara Narain Pd. Bachhoo Pd. 366

39 . Subood Kumar Harday Nath -

40. Surya Pratap Lai Ram Karesh 299

41. S .R . I'ligam K .3 . Nigara -

42, Sushil Singh Jagdamba S i n ^ -

43. Sudhir Kumar Raj Kumar 279

44.^' Sri Ram Ram Ojagar 149

45. Shajad .Mi Shamshad Ali -

.46. Sukh Dev S i n ^ Ran Harakh -

47. Santogh Kumar Hand Kishore 

(T)

1. Tarun Pandey Hardev Pandey -

2. Tek Chand Hanna Lai 40g

3. Tej Pall Chottey Lai

(U)

2sa

1. Upendra Kath Pashupati Sharraa -

2. Urnesh Kumar Gaya Pd. -



^ I
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Hi THa; H0a’ 13L̂ . HIGh COUit'J CF JUuIC..TUrt>!. ki 

SPi’TIilG at Ll'GKl.GIi

v/rit Pot it ion No. of 19^5

The Korttern Railwaymen’ s Union
& others .................................... Petitioners

Versus

Union of India &  another............... 0pp. Parti^^s

Annexure Mo.2

The Divl. lily. Manager, Dated 24 .2 .1984
Nort,hern ilailv/ay,
i>ucknoWe

Sub:- ^Jngagement of substitutes in the 
Lucknow Loco Shed*

Kef;- Your ClTice letter i\o, k32-t,/\>Jh/Y\u/B'l 
dated 29 .1 .19^4.

It is noted that the required checks for veri­
fying the genuineness of casual labour 5-s in progress 
and is expected to be completed shortly. Please arrange 
to hav® these checks carried out as early as possible 
preferably by 1.3 *19^4•

2. Only such of the Casual Labour/Substitutes, v/ho 
after thorough scrutiny of the records, finger pints, 
etc ., are found to be genuine, should be engaged and/or 
continued. Cut of 151 Casual Labour who ye re re— 
appointed some months ago, if son^ are not found bons- 
fidepersons on check and finger prints scrutiny etc* 
these should be discharged after follov/ing the provi­
sion of Industrial Dispute -act. In this connection,
Law Officer has opined that under Section 33 of the 
Industrial Dispute ^-ct, no such xvorkman shall be dischar^ 
ed or dismissed, save v;ith the express permission in 
vjriting of the authority before which the proceeding 
is per'.ding. Therefore, the persons who are not found 
genuine after exercising the check, such as thumb 
impression etc. can be discharged after obtaining the 
permission from the Tribunal by moving an ap}.liCution 
under Section 33 of the Industrial Disi’Ute uct.

3. Seniority of the bonafide casual labour for
. v' purpose of screening should be as per the Jrrlnted

r  ' Circular i*:o.7i^50 and the criteria shail bo on the
total number of days of casual labour service, conti­
nuous or intermittent, that the i.>ersons has at his 
credit. VJhile screening the bonafide casual labour, 
this aspect will be kept in vievr and those who are

2,
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senior, given preference over otheis, apart from 
other standard considerations such as health, 
fitness, etc*

4. You can re-engage these bonafide casual
labours in Class IV against available vacancies on 
your Division.

Sd/-K.I-I. Agarwal, 
for General Manager (P)

True Copy

/

Is-
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\h

O'yuori CP T-nd̂ a cxrndt (xno'f̂ th. 7̂— Oĵ !=-FaX/̂ -Us !

A/q» 3

r^vlslm al Office, 
T.uckim, '^ ^ 1 1  £4^

'oar :i.- ,

êr :- ostp’ irr oi rosu-a L ijourers of '■'unrf’̂ r
cd "̂-̂1 o'”' •

' f;_ "nv;’- l'';; \-''"r ’^o, 5 2 /l ’̂ /'''n>'ctll atl'^n/83 dt*
1 O • / •<.-' !. *

.« )t '.

■ ‘ n>" r- . : r D

• I r<- '.ho î r.- r' ’ '■ 1 
'Ivo'^ G 'iT.''< : :-

c’  ̂ c' I"' cxc^rclsed ti ls 
' V'”- . J o  result is

■" "  ” jses T c “"be ”“.'oj ec'^ed•“ 'o Tract'.

CT. sci; L ‘.r̂ • • { <‘) • C^) •
Less ■7’̂ ciys.

C-).

305

G4

07

•)

\

Ll

C-O

’o:, ul. To

■iS 20 99

10 3 13

..Itt of A " ci '' jttac’ ed.

«

’’ours fijlthfu;

f^r 'i .v l..‘;il(Juy yariafer, 
’■.u ckĵ pw •/
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!L ,Jk M 4J^e s it
 ̂ not beon
Lt st of ru ̂ vr asu .g ^ vi' o_.h_ a9 *c<yi ->16 ted 12Cl _4dgs»

r.TV) • i Father’ s ncno vorklr

day0«

1 . rtirl. AJlt Kwnar r! rl Moh,-in l^al 68

•
ft '^'J. '^ukund ff fheo Pargp 84

3 . ft ftGveaidir Ku'̂ int' M m .  Ram 72

^>. n Kr 1 an Ch n  Tri. n at h i« ^ .^M r ln a tb l 46

5 • n frisl'ifi Kun-if rlvofll n ''ttlhgiy rhy jn 82

^  6 . n M.nbl ’’ il <'1.nrh n TTlhid r'ngh 51

7 , ft Mnsoor Ahm -id n Sabir M i 7 0

n r>armeshwar n.iy.d m '?£^€sh Pd.
«

101
\

w '?r«?hu ’̂ath f  hub Lc'l 63

10. n Klshore n t a l i n n

n . fff fijendra m TTapsowak 86

1 2 . n PVnHcaP Phod '^rlr»at’̂ l'" n.N.Trlpattil 86

1 3 . m Ksflrcn ^anday tf TTardeo Panday 99

Remark

♦♦♦



\
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S.^3b• S.^fo.of N s m •  
list.

Ffitntr* s Nam« H^days.

1* 4
S/f?ftrl 

Au^h RflJ Ypdav Ram Paran Yadav 61

2. 11 ;\nll Kuopr ^pta i'.S. uupta 78

3. 18 y^ar list A Parmesliwar 75

20 Azlis Atjmed Mun*rer 63

■ 5, 23 Afibfls HU9«58ln Klsnval Hcissain 82

^6. 24 Amar Wstn Mlsnrl Lai 68

7.'̂ 25 Arm Kumnr Durgfi Pd.Dixit 91

8. 29 Abaci All Kau«ar All 36

9» 30 Ajeet umnr Monan Lai 68

10. 33 Arun Pratan ^ingn rnfink^r ^Ingh 78

11. B/1 nnarpt Ingn isnlcau “̂ ingn 30

12. 2 BhPjan wlngfi K.K. Ĵ ingft 67

13. 5 Balwant Pd. "n^o Mptn 60

14. 14 Btogfil Pd. Sri Ham iCrlanna 28

15. 15 Bab ban Ram Bal raj hnm 63

16. 17 Baboo Lai Slta Ham 61

17. 18 Bal Mukund Sneo Sf'ran 34

18. 19 Braims Lai ivam Audn Lall 117

^1 9 . C/2 Cnneda Lai yiam SvBTOop 62

20. 3 Chsbllwy Yndav Cnanga Lai Yadav 109

21. D/2 Dlneah Kum«r Har s^aroop 16

22. 5 DlrgaJ “Ingh Babadln -̂ Ingti 76

23. 7 Dharam Ra3 Gingn Badri Singn 3§

24. 8 Oevendra Kumar j?ri Ram 72

25. 11 Deo "Jaraln Yadav Kneda Yadav 106

A e . 12 Do lam Ram Chatt* Ram 17

27. 14 P vl Taysl Krlsma Kumar 10

28. B/1 Elven Manegn x!̂ vi«d Maftean 40

23. G/2 Gopal *lngO Yadav Basawan 86

30. 4 Oftan Sny*̂ m Tripatnl Btiagwati pd .Trlpatnl 88

31. 6 Gays Bux *̂ 111611 Ram Banpdur Singh 35

/-



31

I S*No«of 
Ilat<

N 8 m • Ffitner's Nem# W/Days Result.

g/Fnri
32 G/7 GflJ RaJ Maikoo Lai 114

33. n/4 HLra Lai Snukla Vldya Pd. i?nukla 50

34. J/4 Jogendra t̂ lngn Sftao Kumar Sing ft 61

7 JaBlr Slngn BftBgvant Sing ft 109

35. 13 Jamunfl Pd. pam Swaroop 88

~37. 15 .TbI Phyom Pwlvei’ l Rndft«y Sftyaa 21

38̂ ^ 18 Jltendrs Slngn Har Bacmn Singn 117

39. 19 Jagftnnntn Pam Lout 40

40. K/1 KT'lsmfl ^Jsresn Plngh Dewl Pux Sing ft 83

41. 4 Karol sn Br, Flngn- Snyam patl ^ngft 62

4a. 6 Krlsftnp Cnnndra
Trloatct

Ram rjsraln Trlpatnl 46

43. B Krisms Kumar Psndey R.^. pand«y 36

44. 10 Kallfisn Cftnndra Katwaru Lai 2«

45. L/2 Llnq*»t All Amir All 89

46. 4 Lfllwanl TRam DBokl Ba« 85

47. 5 r.axml Pd. pam La k nan 36

48. M/6 Maliioal ^Ingn Nenal Slngti 61

49. 8 Motid. Sal eon Ktian Moftd. Yasln Kftall 37

\60. 9 Ma s T O O  /Vnmed Sabir All ? •

61. 13 Moftan Lai Ram Autar 35

68, 18 Motl Lai Baljoo 10

63. N/5 ^aslr Raze Ifoftd, Raza loe

54. N/7 rĴ wal Klsnor« Yadsv Prabftu Singn Yadav 47

55. 9 ITawal Klsror« Munnl Lai / 72

56. P/1 Patrlk Kr. Dass V.K. Das

57. 3 Pami«snv.’ar Deyal Ma nesft Pd. i 101

58. 7 Prayag N& rain Suraj Pd. 99

59. P/3 Baj Klsmre Yadav NBnd Qopal Yadav 24

/-
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S. No. >Q .No. 
list.

o f  - iTf>n»0 . P'.ther's n.̂ me. W/days*

60 rt/7 Shrl R«m Nflrrjn. Shri B p I  KflT-n Hpm 83

6l 10 •• Hnm Sevf^ 
Agnihotrl.

" Bal Kridi m 50

6 2 12 •• Rlshl i&impr " 0«nga Pd. 3i 17

6 3  Z ' 14 " RpJ Kuner Ouptiq ** Ram Pher Gupta 30

04 15 hlj BehflAir Singh " SingfT Singh 17

65 ?>2 •• Kumar Slngb •* N?>nh-''0 Singh 90

66 •* Apm Chm r̂ rn 'Ingh** Mohpdoo j,ingh 108

67 26 •* afltn Asbray •» Mplkuo L pI 24

68 2^ ** Rotnjee Chaibey " Bhpg-jrn Chpubey 100

69 35 •* R mash Cbpn{̂  Mishrn’* Rnjni i^nt Mlsx’a

70 36 '* h-sm Db|Ip1 Singh " Pmvan Singh U 3

7l 43  ̂ Raghu " Khub Lal 53

7 2 45 *' Rnm Narflln " Ram KhAIavan ?d. 27

7 3 u 47 '• hpjendra Pr^spd '* Sripnl 62

74 4^ ’• fipm N»r sh Slngb '• oingh L02

^ 5 5 l ” R«m S»gftr " Ham 45

76 52 " Ram UJagff* ** Ram Jpg 50

77 54 " Rpm sh/n^a* ** Rr,m Hnra^h 80

78 \ S/1 " ar»e Rf>m ” Mad hi 1-P.l 86

79 2 •»Sushll Kunfer « Ram Murti 6

80 7 •»Sahib Lpl '• Gomti Pd. 56

81 10 '•Sfllcael Kh»n '• Mahftjoz «li '* 118

8> 11 ’• Shnnlcar D-'y*>l " Rp<̂ ho Shy pm Pdy 111

33 23 •* Sreepat '» SuXh Din 24

84 26 ** Sree Krishna Yadpv •• Kashi Rom 26.

85 27 '• Suresh Chandrp 
Shrrma.

” Thakur Pd.Shnrmp 61

3 6 36 " Sunder Lpl " Pragl 50

37 42 Sushil iing’-i ** Jrgdr»mbp 3ingh 69

cort fl*
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S.No, S.Mo.o-  ̂ Nrtne, 
the list.

90

88 45

89 46

" 4 7

^  . T/1

92 U/l

93 ^/3

94 Y/4

95 5

96 7 

8

^8 lO 

99 ^ 7/1

Sri /'II

* Sukhfleo oingh

'* Snntosh l^apr

•* Tarun ey 

•* Upend rp ^rth

'* Uraa K<i t Singh

•• V»id Pralcpsh 
Chau^hjry.

f  Vlmal Kiimpr Tlvff

« Vldys PraTtash

" VI3ay Bahadur

” Vljpy ^al ;ilngh

" Togesh Rumnr

Frther's Nnme. W/deyi

Sri Shamshad /‘li 96

" Rrm Haratch 4l

"  Naid Klfihore 60

'* H?iPdeJ Ppndey 99

** Pashupatl shar nia 60

’* Rpm Tmlarey 46

'* Har flhrgv-n 86

i ” Gpnga Blshun 65

^  L p I  Bphartr Singh 6 8

" Qaya Prasad 20

•* ^̂ pj Bahedir Singh 37

" R m Kill ore 00

\

i t.
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no Ttl I- H aIL V' »

Ll.st of r ,L . whose cases h ,a be» n rt^jocted s a 
T.T. verlflc.itlrn.

result of
( 64 )

T,FoT .̂■tno** - FatTier* s "f.-tne”  i’>'orlclri7 *" *nemart^»"'

M •• •
days.

/
1.

“ • •

Fhrl J ;<g an ath nu tt
rrlvedl

f’hrl V JT.Putt 
Trlvedl

164 Hej Gcted

ISKicxk MangiJ. « Tadasheo 264 R' J Gcted

3* H Md.rbakll •1 Abdul Khllk 288 BeJ octed

4 . fl . M ohd, Aseem n Mohd Anls ki95 aej ected

5 .

6 .
1

H
» y (U'<A -S VT̂rvl'-'v; *. 

lorn f'h nder

»»

?a”i Mi . pk ii*

'W?
/Vt'

211

ejected 

ŝ Gj ected

7 . II ruropl' Kum r tt ^d. 2 J8 Hê  acted

8 . n ?U(ihlr KUTDriT »» lam ICumar 279 ected
A
9 . fi S'usMl Kun.jr n ' L'il 162 Bt J acted

10. m Umosh Kum tr M 'UV . 307 aej ected:

\

I'

\
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rCHTUERN RAIL"AY.

K.R/^.U (64 ) .

List Of Sub/rasu.il L.Vjour who haS not beati Ir iced out.

II

r.ro, Father's I fine working Heraarks.
days*

1 , Fhrl Ran Preet

2 , « fheo Kant

3 . Subodh KUmaT

rhri Ori

StaPK Ra’ Bh.tTosay

f-hrl I’irda W=ith

\



. 1 ^

F a t h e r 's  la a e W /s a y R e m o lt

1 . 2 .

a i .

Avadh N a r e g h

3 h .
B h u l a l 1 5 2 R e j e e t e d

2 5 ATMlBh K u a a r Pram  Sham kar 5 2 6
N

3 . 2 5 A]> Z a h ld Ab Vfafatl 1 45
N

4 , A A « k  X o a a r Hukum  C h an d 4 6 4 «

, a / 5 B l p l a  £ u a a r N a A a u jl 2 5 9
N

a /€ a « l a «  Nohd Mokd Ajub 4 6 9 n

7 . HaKL1»ar R a h « a n A]» J a b b a r  K kan 1 4 2 «

3 . H a r d a y a l Rammoa 2 6 5
tt

9 . 9 / 1 Im d r a  d e r M a n sa  Ram 4 1 7
N

1 0 . 4 Z a r a r  K k a & R akim  Kkam R e je m t e d

1 1 . 3 « Xidflfr L a l l P arm a  Namd 2 1 9
m

1 2 . 7 Z a d e r j a a t N o t l  L a l l 2 6 7
tt

1 5 . J / 1 0 J« l (a a a th  B a t t  t r l T a d i f l .H .B a t t  T r l T e d l 164 N

U . M /1 itokd S a k a e l A b du l K k a l i k 2 8 8 n

1 5 . 5 Mokd A s a e a Nohd A TI a 2 9 5
N

1 6 . 7 N a k lm d d in  Kkm a x y S k a r a e f  Akmad Kkam 1 6 5
N

1 7 . ^ 2 N a a s a l 3 a d a  S k lT 2 6 4
tt

]. H / 5 HareiAL K um ar Ram A T t a r 4 2 8 tt

1 9 . 0 / 5 O B k a r  L a i  S r l T a s t a T a Ram H a r a k k  L a i 190
tt

20 .'- 8 / 9 R a j  K w B ^ Ram A a k r a y 5 1 0 tt

2 1 . 57 H a s  O k a n d e r Ram Sh ankar  Torm a 211 tt

2 2 . 3 u r « a h  Kum ar B k a f v a t l  P r a a a d 2 1 8 tt

2 5 . 22\ Skjam  L a i  M ls k r a T r ib k u w a a  l a t k

? 4 . 50 K um ar Mami L a i 1 8 2 tt

2 5 . 57 3 a r r j a « t  T a d a r Ram Babam  T a d a r 5 6 6 tt

2 S . 5 8 SbiyaBi V a r a lm  P d Baohoo P d 5 6 6 tt

2 7 . 4 5  Sttdhir K u B a r R a j  K u o a r 2 7 9
tt

2 8 . U /2 Thieah K u n a r ftaja P r a s a d 5 0 7
tt

$

1/

6 ^ , ’
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X i ^ P l U

SlID.̂  fiNo • • f  
List

Naae Father *8 Naao Result

1 . B/10
ia .
BhU9«adra Kiuiar

3k.
Madho Ram Not trae

2. 11 Brahaa Din Che»a Lol n

3. D /3 Dur*a Prftgad Trbhl JCeshwar N

4 . 0/9 Oulab Chand 084an Nath n

5 . ,- ^ T ClBkar Dass Foar«y Lai M

i . " M/21 .Mohd UJoar Mohd Saber n

7. tt/17 Raa Pd Yadav Chandrlka Pd Yedav n

8 . s Ram Kapil TadaT 3heo Pujan Daa Yadenr N

9. HaJ Kahjor Sharaa Raa N

10. 42 Raa Prit ORI n

11. 53 Raa 31ngh SwaMbar n

12. »/9 Shalcll iOian Nohd £haa It

13. 13 3ura.1 Kumar aar sa '̂^rnn Lol II

14. 31 3heo Sliiariker liisra Viahva Hath Mlshra n

15. 33 SQirl bhagwan Das Mahavlr Singh m

16. 34 3hlra Mai Pd Ctilari Chand rile n Pd Xewari H

17. 35 3ri Chand Raa Ra» Deo Ram It

18. i  39 Subodh jCiuiar Hardya Nath It

19. 41 a.R.Nlftaa £ .3»Nlgaa N

2P^; U/4 UrdTlla Hafizullah JChan n

.jr  ■

'TV m  '

. 'T
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. 0/ :Jacllco.4i^ A^aP>ahac/

a,-! Luc U rxr  ̂ .

,, of 19S ^  / . sqI ^
Y/yui- A/o -

The No),-/»>e>r -R<x.iwoi^'-*

\tA ■

Uruoy> 0-t l r ^ ’°

1 1

A fo . 4

(Fin^t -tos st> (rf

. ft- -  

, - S v ---

,.^/N.IL _̂_5> ir

VhiJ ntjUiKv ̂ je .

Pay Envelope for........ .............19
fe^jrjf,/Ticket No....................

<• Ri .

■\Gtt̂ĉ f̂̂ OnrXX’̂K .„
’RTn/Dearness A U o w anc*

Wtti/House Allowance 

*nt^ »Rn/City C om p . Allowance

<rfn;Any o<i-er Allowance 

.i^JTsreT^/Gross V*.agc»

, iR̂ f(THt/l̂ «S"C<'ons
' P w f ?  Plfg/Provident Fund

► qfiTJT m ^ / R e f U n d  of P .F . ^  ^

frsr^  BiiIT/Electric Chargej 

fp̂ T/Rent . .. .

« W V f /9 ? r ^ ?  ^=r?/fnstitute/Sports Club 

w f^ /Q i- ie  Advance 

P r t ^  *tfinr/Fes“ ''iii Advance

^  frPrf'f/CO'Op. Credit Society

.....v " - v .....

•••;■■:%-■■•■ ■■ ■ 
1 L.

. . . ' . . .h A r . y . v j , . . , , .

iepf/mar 'Rrn/i.dvance of Pa\/T A  

tKJW W ^^ /N atio n al  L’elcnce Fi nd.

ii3q[-d ^  itfâ  n̂nrft tnmt'ift tiif̂
Excess paym ent ol wagej O .T .  eic.

«p’t ̂ 6̂ F̂̂lq̂ «f:?AW anrr >rtjnn
Other deductions e.^ . C .D .s .

<m  «ztfaTri/Total deductions ............ \ . Y . ( . j . ^ ^  v ,

^  ?'«lXSi;»i/Net aiQOunt paj-abfe .. ' ........

^  ^ ..............'■ trro:
Filled by, VwiPt^i by
\tja

t )

/

\



Pa.\ i C-f / ^ y ir ie x  CA>a A/tf■ 4-
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âtfcr̂'T/l-̂tJi'Ci'ons 
f=T9f5 fhfa/Provicienl /-umf

Prfii »rftrH "ff of P.r.
Adv.

rfurr Eiectric CVarres 

PeXT'.O Kent

?T7/In<.:iiufe'SporU Club 
«nrf<i:?r »rfu»T/Cycle Advance 
«>jn fffm/. estival Advance 
B|-5r& ijfirfti/Co-op. Credit Society 
«rm Wtm/inai »mT/Advance of Paŷ .A.
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IN ThK hCi'i’ BLt̂ . HIGH COUttT CF AT ALLAnABAU

SITTING AT

V/rit Petition No. of 19^5

The Northern Railwayman’ s Union
& others

Versus

Union of India &  another

Petitioners

0pp. Parties

Annexure No.7

52 /i d /ConcH ia t io n /^

The Divisional Rly.Mana^r, 
Northern Kailway, 
i'ucknow#

7/12/S4

Doar Sir,

Keg: Restoring of Casual Labourers 
of Running Shed/Lucknow,

Ref; lour letter Ho.I’-«A*B/lD/Concilation/S3 
dated 20.11.19^54

A

y

\f

) / '

In reference to above I would like to knov/ 
that what happened to 6 l + 3 6  cases which were sent 
to Hqrs*

2. Union would also like to knov/ the reasons for 
rejecting 2 ^ ^ 1 0  cases a3 these ©mployees have worked 
in R/Shed. They have been issued slips for payment, 
passes &  PTOs, medical card and identity cards etc. 
as per rules.

3 . You have mentioned that no traco is for 
20-f3 v/hich is not understood*

ko You have also mentioned that you jiave shown
99-f 13 less wori<-ing days. In one list vxorking days 
have been shown quite sufficient and subsequently 
you have shown less working days.

Since hundreds of men are waiting for 
engagement your parawise reply is requested to avoid 
litigat ion.

Yours faithfully,

Sd/- Illegible 
(V .P . Trivedi) 

Divisional Secretary*,
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LIST Oi*' GaSLaL :vCitfyii'G L̂ '-SS 120 DhYS

S.
iio.

Sarvsri Father’ s wame

A

1. Ahmad All Peer Ali

2. D.S. rewari Fuleshwar

3. Dharam i^al Sheo Bahadur

4. Kari Lai Karkhoo Ram

5. Kari Lai Lalsa Ram

6. Jagan Hath Putti Lai

7. Jagannath Prasad Dedeshi

g. Kish an Singh Hukum S i n ^

9. Narain Dutt Sit la  Prasad

10* K.C. Nigam H.S. Nigam

11. S .B . Pandey G.G. Pandey

12. Girshish Chandra Lila Dhar Johsi

13. Sushil Kumar G.K, Srivastava
Srivastava

\

A 'u V

\' 
V

14. M it hi a Saran Giriza Pd.Tev/ari

15. Abdul Kalem Abdul Az®z

16 . Ajai Kumar Khuse Ram

17. Hari Kishan Chand Sheo Nandan

IS. Jagdesh Sharma H.i>. Sharma

19. Jagtar Singh XHohendra Singh

2C. Khalel Ahmad Masok Ali

21. Lai Chandra Ludur

22. i'ld. Same Mde ShQfo

23. i'iarayan Singh Pratap Singh

24. Fanna Lai Kashe Prasad

25. Surendra Kumar Putte Lai

26. Satesh Chandra Lakhem

27. Umesh Shah Firange Shah

26. ^eherudden Kaseruddin

? 9 . Kand Kishore Durga Pd»

• • • 2«
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30 . Md. Hasol i^d. Rahman

31. Ghan Shyam Ayudhya Pd.

32. Nainailla Habibulla

33. Shamsm Raja Atar Raja

34. Maqbul Ahmad Ab. Rauf

3 5. Girij^ Shankar 
Khare

Sheo I-Iohan Khare

36. Abdul Aziz Sabit Ali

37. Baljore Er it anti

3S. Chandra Pal Oiasti

39. Fazalur Rahman Munawar Ali

40* Gy an Chand Jagjeewan Shukla

41. Gajodhar Nath Mata Sadal

42. Kalika Prasad Shiv Kara in

43. Kailash I'lath Sarjoo Prasad

44. Matalu Kam Birju Ram

45. Ftiran Masi Sri Ram

46. Ram Deo Parmeshv/ar

47. Ram Ha.th Ausan

4^. Kavindra i’nakur Prasad

49. Safiullah kunshi

50. Suraj J:"al bhagu S i n ^

51. kohd* Aiam Saleem Khan

52. Kohd, Hafeez Sher Ali

53. Jitendra Singh Kadhey Shyam

54. Om Prakash Chet Ram
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IK HC::»„LK HIGH CCIRT CF JULICA'itxih, hT j^LAHABAD 

SITTING aT LVCKUC’./

V;rit Pot it ion Ho, of 19^5

Tho northern Railwaymen^s Union
& others .................. ............................ .. Petitioners

Versus

Union of India & another .................................. 0pp. Parties

Annoxiiro IIo.^

Ilorthorn Railv/ay

Addl.C.H.'^.(V.'l's CfficG GB/LKO 
Dt, 24th January, 19^5 

Ho. 105B./Khallasi/Rsctt.

All Shop 3updt.,ASS,and 
Inchargos of all Sections 
Loco Charba^, Lucknov/,

Sub: Formation of tho panel of Khaliasies in Loco CB/ 
LKC. in Gr. Ps.l96-232 (KS).

It has boen decided to form a panel of 
Khallasios in Loco Shop GB/LKC in grade Rs*1 96-232(KS) 
îmployniont î̂ xchange Ludcnow has bsen asked vide this 

office Motice of even Ho. dt, 24 .1 .55  (Copy enclosed) to 
send us 400 applications by 15.2.19^5 in tho proscribed 
proforraa. Serving employees of this .'/orkshop may also 
submit applications in favour of their sons in the 
prescribed piX)forma i .e . Annexure of tho notico 
and thay should fulfil tho requisite conditions laid 
dov/n in thu notice, Tho service employees must also 
attach th3ir declar'^tions in the prescribed form duly 
coun' crsignod by their Branch Cfficors under whom they 
are vror’.ing. The serving employees must submit the 

\ applicetions of thoir sons duly completed in all respect
in the prescribed proforma to their respective Shop 
Supdts,/Incharge by 15*2.55 who v;ill fonirard the sam
along'-;ith duplicate list to CS/S on 15*2.55. Applica­
tions receivDd after 15«2.1955 v/ill not be considored.

Applications submitted prior to issue of this 
 ̂ notice shall not be considered unless the serving staff

/ ■' of this ''.’ork-Shop applies©afresh on the prescribed
proforma in response to this notice*

DA/As above, Sd/- Illegible
Addl. C.I-i.S. (v;)

H. Ely. Loco GB/LKO,

G/ to the Secretary KEiRl/UK U GB/LKO for inf. dc

Trap Copy
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m  THE HON'BIS HIGH OOUHT UF JIIDIGATURS A2 ALLAHABAD 

SITTING AT LUOKNO?/

Affidavit

In

Writ Petition No. of 1985

The Nortiiern Railwaymen's Union 
& others ......................................

Versus

Union of India &  another ..............

A P g l P A V  I T

Petitioners

0pp. Parties

V

i.

S

I ,  Y .P .Trivedi, aged about 50 years, son of 

La-/e K 'P 'T'vH’-ecli , Divisional Secretary, Northern 

Railwaymen's Union, near Guards Room, Gharbagh, Lucknow, 

do hereby solemnly affirm and state on oath as under*-

1. That the deponent is the Divisional Secretary 

of the Northern Railwaymen’ s Union, petitioner N o .l , 

which is a recognised Union. He has been duly autho­

rised to file this affidavit by petitioner Nos. 2

to 36. He is fully conversant with the facts deposed 

to herein#

2 . That the deponent has read theaccoaipanying 

writ petition along with the annexures, the contents 

of which he has fully understood.

That the contents of paragraphs 1 to 17 of
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the v;rit petition are true to my ovm knov/ledge.

4. That Annexures 1 to 7 to the writ petition

are the true and photostat copies duly compared 

from their duplicates and originals.

Dated Lu^now: 

April y  , 19^5.

Verif ieat ion

I, the above-named deponent, do verify that 

the contents of paragraphs 1 to 4 of this affidavit 

are true to my own knowledge. No part of it is false 

and nothing material has be '̂n concealed. So help m© 

God.

Dated Lucknow;

i  Aprils , 1985.

* \^ 'V '
^  • I identify the above-named deponent

s.” who has sigrield before me.

Advocate*

^  Solemnly affirmed before mo on )

at /i> z,^a.m./p<itu by Sri V .P . Trivedi 

the deponent who is iden-cifiedby 

Sri r/>yv.. -'A'- ^

Cleric to Sri

Advocate, High Court, Allahabad.

I have satisfied myself by examinigg the deponent 

that he understands the contents of this affidavit 

which have been read out and explained by me.
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III ':H"- kci;’ uLi!, :;i g : oclk;  cr ^uiCrtVUia. .̂ t aL^ah

C.!!. Application i’o. 

In

■ ■rit Pot, it ion llo.

Tho Korthorn RailwayTnen’ s Union
L o-.Lui’s • ..............................

s i i-:i :;g A? luoa .X',; ^

of 19S5

of 19^5

.Petitioners/
Applicants

Vorsus

Union of India ^  anothor......................  Opposite Parties

Stay Application

Thu appliC''U:ts most rusi^c^f’ally bs^ to 

subnit as under ;-

That for tho facts and circuiustances stated 

in the acco ’.panying vnrit petitica it is lios  ̂ rospact- 

fully prayed that the case of th;. pu&it ionor-s/applic ,r.^s

!!os. 2 to 36 may be d^ily cc-nsidor d -r: thj of •al:-

ing ap]Dointrants under Ar.ncxuro I'c.S to tho ’.rrit 

petition.

Dated Lucknow; 

Aprilg , 19^5-

(L .P . Shukla)
jicivo Cî  wO I

Counsel for th-" ap
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'HAFT;! UERHA

Advocate
K-S Datad  : l 9 . 4 , l 9 v

COURT No .1
E’lGAGEntr'JT SL IP

I t  i s  most r s s p s c t f u l l y  prayed  that  my feaaa/&s,

eaos® t i ^ /

U n l i s t e d  C a s * m a y  k ind ly  be p assed  over as I am 

p r s e n t ly  busy in  Court N o , 4 b e f o r e  H o n 'b le  n r ,  

D u s t i c a  Z .H a s a n  in  S t a t e  C a s e s ,

( Siddhartfi^Tr^Sa ) 
Adwocate.

t. «fe. I § S

1



\ '
In  the Hon ’ b l a  High Court o f  J u d i c a t u r e  at Allahdfoad, 

Lucknou  Bench ,  Lucknou .

U r i t  P e t i t i o n  N o . 1 5 9 6  o f  1 9 8 5 ,

Northern Railway  H e n ’ s Union 

and aixcslxssa others

Versus

Union of  I n d i a  and an o th e r .

P e t i t i o n e r s

I t  i s  most r e s p a c t f u l l y  subtnittad as under

1 ,  That  the u n d e r s ig n e d  has been i n s t r u c t e d  by the 

oppo site  p a r t i e s  to appear on t h e i r  b e h a l f  in  

the above m entioned  urit  p e t i t i o n .

2 .  That  a c c o r d in g ly ,  the  u n d e r s ig n e d  i s  f i l i n g  h is  

pouer h e r e w it h ,  which may k ind ly  be taken  on 

r e c o r d .

3 .  That t h i s  power i s  b e in g  f i l e d  in  H o n ’ b l e  Court

on 1 9 . 4 . 1 9 8 5  as the  above m entioned  writ  a e t i t i o n  

i s  f i x e d  for 1 9 . 4 . 1 9 8 5 ,  but the  case i s  not l i s t e d  

in  the  Cause  L i s t .

Lucknow,

Dated  : 1 9 . 4 . 1 9 8 5 .

( SiddharthP^SrrPsT) 
A dvoc ate ,

Coun sel  for o p p o s i t e  p a r t i e s .
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q̂ Tflcî .To-lT

/

H.4?vJU5Ulmm. Rc^^ibuOouL^e4M 
CW\£  ̂(S-UaJJAo 5

t4 5lT̂

U^turw < ft^ .W U a »V 4  OtUd4lAXru

Q:T'<rl-/3'iq-̂Kir^' P̂ JtitXirvâ
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In the Hon'ble High Court of Judicature at Allahabad,
Sitting at Ujcknow. (

of 19^4.C. M. Application No. y ' (W) of ■;9S(̂ .

In re:

Writ Petition No.i'^^^ of 198^.

/
>

The 'f̂ cp̂ (̂ râynev''i U y u O Y !

CLyxd

Versus

Union of India and others.

—? y'ti'cioi ji o/ 
AppliCc;.'it s

-Opp“parties.

■< Amendment Application 

The applicants most respectfully beg to submit as under ;

That for the facts and circumstances stated in the 

accompanying affidavit,it  is  necessary in the interest of 

justice to incorporate the amendments indicated in paras 4 , 5 

and 6 of the affidavit.

Wherefore, it is most respectfully prayed that the 

amendments indicated in paras 4 , 5 and 6 of the affidavit 

may be allowed to be incorporated in the above writ petition.

Lucknow, dated, 
15 .1 1 .85

Advocatec Ci P- 

Counsel for the applicants-



In the Hon'bleHigh Court of Judicature at Allahabad,
Sitting at Lucknow,

Affidavit

In;

(W)of 1985'

/
>

C.M,Application No.

In re:

Writ Petition No. of 1 98 ^

h i g h  c ^Vj r t  ■*
A.I.I.AHAQAD , \

.1

V er su s

Union of India and others.

-? etitionar s

-Opp-parti es.

>

A F F I D A V I T  

I > y a m u ' ^^ a  t^YaXarl ......................

/=--

years, son of Sri 7?ann >

aged about

/
resident of  ̂ A?̂ cu.  ̂ /kV - I  ucAr^cn,!^..

do hereby solemnly affirm and state on oath as under :-

1. That the deponent is  the petitioner in the above 

writ petition and is fully conversant with the facts 

deposed to herein.

2. That the Administrative Tribunals Act, 1985 (Act No.XIIi

. , ^ 0^  l985) orovidos for setting up of Administrative Tribunals

' \ "•
with respect to disputes regarding recruitment and conditions 

of service of employees in the service of Union,

3. That under the relevant provisions of the Administr-



n
ative Tribunals Act large number of cases relating to V. ■

service matters pending before the various Courts including 

the High Court and the Supreme Court in the form of writ 

petitions under Article 32 and 226 of the Constitution shall 

stand transferred to the Tribunal.

4 , That in the circumstances the following amendments in

the above writ petition are necessary

- fi That in terms of the Administrative Tribunals Act,l935 

(Act No.XIII of 1985) notification has been issued by the 

Central Government to establish the Bench of the Tribunal 

relating to the service matters under the Union of India in 

the State of Uttar Pradesh at Allahabad,

i S 'B  That in terms of the qualification for appointment of 

Chairman, Vice-Chairman or other members as provided in 

Section 6 of the Act the said posts can be filled up by the 

Secretar/, Additional Secretary or Joint Socretaiy to ’'.ho 

Government of India to the exclusion of a person possessing 

judicial experience.

(S' ^ That Section 28 provides for exclusion of all courts 

except the Supreme Court under Article 136 of the Constitution 

and Section 29 provides for transfer of all pending cases 

including suit or other proceedings pending before any 

court or other authority immediately before the date of 

establishment of a Tribunal. Section 28 and 29 thus imply 

exclusion of the jurisdiction of High Court under Article 

226 of the Constitution and of the Supreme ODUrt under 

Article 32 of the Constitution and the transfer of all the 

afqrosaid pending petitions in the High Courts and Supreme
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S
Oourt to the Tribunal and such transferred cases may? at

\

the discretion of the Tribunal^ be heard from the stage 

which was reached before sucht transfer or from any earlier 

stage or denovo as the Tribunal may deem f it .

That the aforesaid provisions of the Act alter the 

basic structure of the Constitution by disturbing the balance

y  between the Executive and the Judiciary by curtailing the

independence of the Judiciary under the Constitution. The

Act as framed is also beyond the legislative competence as 
/amends,

it abrogates/by an ordinary legislative process, the 

provisions of Article 32 and Article 226 of the Constitution, 

which form the basic structure of the Constitution, Lastly 

the provisions of the Act are discriminatory as they deprive 

the employees covered by the Act from exercising their 

constitutional rights under Article 32 or Article 226 of the 

Constitution without any rational basis, as conpared to other 

employees of the State under Article 13(2) of the Constit­

ution including armed forces or persons governed b/ the 

Industrial Disputes Act or any officer or servant of the 

Supreme Court or High Court or any persons appointed to 

the Secretarial Staff of either House of Parliament or of 

State Legislature.

1 8 That Section 46 of the Forty Second Amendment Act 

1976 amending the provisions of Article 323-A of the 

Constitution inasmuch as it enables the enactment of the 

aforesaid Act is ultra vires of the Constitution.

5. That the following grounds be added

- H^ - 'A
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^  Because the Adrainistrativg Tribunals Act, 1985 alters

the basic structure of the Constitution and disturbs the 

balance between the Executive and the Judiciary by curtailing 

the independence of the Judiciary in violation of Articles 32, 

/  50 and 226 of the Constitution of India.

*  ^

F Because the Act is beyond the legislative competence of

the Parliament as it abrogates/amends Articles 32 and 226 of 

the Constitution which form the basic structure of the 

Constitution by ordinary legislative process.

G) Because the provisions of the Act are discriminatory 

as the employees covered by the said Act are deprived of the 

due process of law guaranteed under Articles 32 and 226 of 

the Constitution in relation to other employees under Article 

13 without any rational basis. This amounts to violation of 

Articles 14, l6 and 19 of the Constitution.

-i

^ Because the provisions of Section 46 of the Forty Second 

Amendment Act 1976 are ultra vires of the Constitution.

6. That the following reliefs be added

to issue a writ or direction holding the provisions of 

Q , the Administrative Tribunal Act, 1985 ultra vires;

■ "S '

' ' '  to issue a writ or direction holding Section 46 of the

V Forty Second Amendment Act, 1976 as ultra vires;

y i  to issue a writ, direction or order in the nature of

mandamus directing that the aforesaid writ petition be

'v r ^ y T T t
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not transferred'to the Tribunal as constituted under 

the Administrative Tribunals Act, 1985,

Lucknow, dated,
.1 1 .85  Deponent.

I ,  the deponent abovenamed do hereby verify that the

A- ____________________
contents of paras ^ to S ----- -

are true to my own knowledge and those of p a r a s ----- _

^  are believed by me to be true on legal advice

and no part of it is false and nothing material has been 

concealed so help me God.

<11

Lucknow, dated,
^  ^  .11.85  ̂ De^)onent.

V

I identify the deponent who 
has signed before me. , , /  //

Advocate.

Solemnly affirmed before me on 

_,.at a,4a,/p.m. by <; >.

the depoaent who is  identified by 

Shri ic ^ > ,

Advocate High Court Allahabad.

I have satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which have been read out 

and explained by me. ^
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II! THh] KON’ ELR h i  si GCURT CF JUDICATUE^; at /vLLHHABxiD

SI CriKG AT LUaCKC:/

C.M. Applicat-ion ill) of 19S6

In Re:

:/rit Petition No. 1596 of 19^5 

She Northern Railv/ayinen’ s Union k
others * ....................   .Petitioners/Applicants

Versus

Union of India &  o th e rs ........................  ^̂ PP» Parties

Application for interim relief

The applicants iK)st respectfully beg to submit 

as unc'er

That for the facts and circumstances stated in 

the accompanying affidavit and the v/rit petition, it is 

most resr^ctfully prayed that the petitioners/applicants 

be provisionally absorbed in the Loco Shed Lucicnow 

pending disposal of the \-/rit petition in the existing 

vacancies as indicated in Annexuc?© No.9 to ths accompany­

ing affidavit o

Lucknow Dated;

Januarj'' , 19^6.

—-____^

(L .P . Shulila) 
*idvoc^te,

Oounsf^l for the applicants.

i
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IM TK"̂ ; liCIJ’ BLF; HIGH COlJiT CF JUDICATURE AT ALLAHABAD

1985

AFFIDAVIT, . 

53,
h i g h  c o u r t  
a l l a h a b a o

SI'- ]̂^MG AT LUMCVJ

Ajff idavit' 

/
G.M. Application No. (V/) of 19B6

In Re;

Writ Petition No. 1 596. of 19^5

The Northern RailwajTten’ s Union
Sc, others .................. ........................  Petitioners

Versus

Union of India & others . Cpp, Parties

A F F I D A V I T

a

""1
\ •

I ,  Yamuna Prasad, aged about 25 years, son 

of Sri Ram Sv/arup, resident of village Gohra Mau, 

Post 'Kakori, District Lucknow, do hereby solemnly 

affirm and state on oath as under

1 That the deponent is the petitioner No.15 in 

the above writ petition and is fully conversant with 

the facts deposed to herein.

2. That the deponent has been authorised by

l(Ci other petitioners to; file this affidavit on their
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behalf also.

3. That the petitioner Ho.1 is a recognised

Union while petitioner Nos. 2 to 36 are its members. 

The petitioners 2 to 36 wei^ vjorking as substitutes

in Loco Shed, Northern Railway, Alambagli, Lucknow 

and they attained the status of temporary staff

and consequently became entitled to all the benefits 

under the niles applicable to them.

4. That the petitioners,who belong to the

category of labour,come within the definition of 

workman and are governed by the provisions of the 

Industrial Disputes Act, 1947*

5. That through the above writ petition the

petitioners are' claiming their right to be absorbed 

in service as substitutes in the Loco Running Shed

where a large number of similar v^^cancies are proposed 

to be filled up shortly in persuance of Employmsnb

Notice datsd 2 4 .1 .19S5 contained in Annexure No. S

to the writ petition.

/ , ^  \ 6. That the noticesof the writ petition were. c ’
I served on the Divisional Railway Manager, Northern

I /
y /  Railway, Lucknow on 15*4*19S5 and thereafter the

^  counsel for opposite parties have put in his ap;earancG

7. That the petitioners*' right of absorption in

C it a b le  vacancy is protected by the Industrial Dispute
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Act, 1947 as v/ell as by Railway Establishment Rules 

applicable to the petitioners.

S, That the above noted case is not covered by

the Administrative Tribunals Act, 19^5 and in terras 

of Section 2(b) the provisions of the Act do not apply 

y to them.

9, That tte vacancy position of substitutes in

the Loco Shed Lucknovf ag existing on 1.7»19^5 is 52. 

These existing vacancies of 52 substitutes in the

■I

Loco Shed at Luchow have not been filled up so far®

The petitioners in the above v/rit petition are 

accordingly entitled to be absobed on priority basis 

in the said vacancies in the facts and circumstances 

stated in the wrib petition. A photostat copy of 

the official vacancy position of substitutes in 

the Loco Shed Lucknow as on 1*7*19^5 communicated 

to the Divisional Railway Manager, Ludcnovr, is filed 

as Annexur^ K0.9 'to this affidavit*

10* That in the aforesaid circumstances it is

necessary in the interest of justice that the 

petitioners be provisionally absorbed as substitutes 

in the Loco Shed Lucknovf pending disposal of the

writ petition in viev/ of tJie vacancy position of 

substitutes in Loco Shed Lucknov/ as evident from

Annexur© No.9 filed with this affidavito

Lucknow Dated: ^
i"\y\ ^

January ̂ 7  (S 19^6
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Yerification

I ,  the above-named deponent, do verify that 

the contents of paragraphs 1 to 6 and 9 and 10 of this 

affidavit are true to my own knov/led^e and those of 

paragraphs 7 ard 3 are believed to be true by the depo­

nent. No part of it is false and nothing materials has 

been concealed. So help me God.

M  o y  ^Ludcnov; Dated:

-M; -
Janaary27'i^ 19^6* Vv. DSPOrimiT,

I identify the ■ above-namsd deponent 
ifho has signed before n».

Advocate.

V

Solemnly affirmed before me on JanuaryI7 ,19^6 

at^.cH) €hwmr/p»m, by Sri Yamuna Prasad 

The deponent who is identified by 

Sri

Advocate, High Court, Allahabad.

/ I have satisfied myself by examining the deponent 

that he urr^erstaiids the contents of this affidavit 

which have been read out and explained by me.

Wi

' ^ 1 ;
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M.P.No. ^  of 1992(L)

In re:

T.A.No.47 of 1988(L)
[Writ Petition No.1596/85]

{Decided on 20.09.1991}

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

Northern Railwaymen's Union & others ....Petition ers

Versus

Union of India and others . . . . RftppimtiaHks
Respondents/Applicant,'

APPLICATION ON BEHALF OF RESPONDENTS 

FOR EXTENSION OF TIME FOR COMPLIANCE 

OF JUDGMENT DATED 20.09.1991

That this application on behalf of Respondents 

above named most respectfully sheweth:-

That for the facts. reasons and circumstances 

stated in the statement in support of this application, 

it is most respectfully prayed that this Hon'ble 

Tribunal may kindly be pleased to extend the time for 

compliance of its judgment dated 20 .09.1991 for a 

further period of 2 months.

Such other orders which are deemed fit  and proper 

the circumstances of the case may also kindly >e 

-g^5sed.

in

Lucknow, Dated: 
April (/, ,1992.

(Siddharth Verma) 
Advocate,

Counsel for Respondents/Applicants.

J
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

T .A .N o .47 of 1988(T) 
{Writ Petition No.1596/85} 

[Decided on 20.09.1991]

Northern Railwaymen' s Union & others

Versus

Union of India and others

.Petitioners

.Respondents

STATEMENT IN SUPPORT OF APPLICATION FOR EXTENSION OF 

TIME FOR COMPLIANCE OF JUDGMENT DATED 20 .09.1991

I» ^jtV kisl̂ exL , presently posted as

in the Office of the Divisional Railway 

Manager, Northern Railway, Lucknow, solemnly state as 

under

1. That the undersigned is presently posted a.s 

(̂ c/u«viv,U oj t̂tA in the Office of the Divisional Railway 

Manager, Northern Railway, Lucknow, and is competent and 

duly authorised by the respondents to file  the present 

statement before this Hon'ble Tribunal.

I

2. That the above mentioned icase was decided by this 

Hon'ble Tribunal on 20 .09 .1991 , and the respondents were 

directed to dispose of the representation filed by the 

applicants after giving them opportunity, and to decide 

that those who had worked for 120 days are entitled for 

absorption and in case the applicants are successful in 

their claim, they may be given appointment in terms of 

Inderpal Yadav vs Union of India and the Railway Board's 

circular issued thereafter within a period of 6 months.

3. That the above mentioned judgment dated

20.09.1991 was made available to the Respondents on

8.11.1991. ,

4. That soon after the receipt of the certified copy 

the judgment dated 20 .09.1991, the respondents made



- 2 -

every possible effort to comply with the judgment of 

this Hon'ble Tribunal within the prescribed time of 6 

months; but despite their best efforts, it can not be 

complied within time as it involves the question of 

absorption of 35 persons and the records are not easily 

forthcoming.

5. That the Railway Administration has constituted a 

committee to decide the claims of the applicants as per 

directions of this Hon'ble Tribunal, and it may take 

about 2 months more to comply the judgment of this 

Hon'ble Tribunal dated 20 .09.1991.

6 . That in view of the submissions made in ti

foregoing paragraphs, the undersigned has been advisee 

to state that it would be expedient in the interest of 

justice that the time for compliance of the orders of 

this Hon'ble Tribunal be extended for a further period 

of 2 months-

Lucknow*-, Dated: 
April ,1992.

V

VERIFICATION '

1/ , presently posted as / /Pm Joihc/

Office of the Divisional Railway 

Manager, Northern Railway, Lucknow, hereby verify that 

the contents of paragraph 1 of this statement are true 

to my personal knowledge and thosfe of paragraphs 2 ,3 ,4  

and 5 are based on record and the: same are believed to 

be true. The contents of paragraph' 6 are based on legal . 

advice and the same are believed to be true. That no 

part of it is false and nothing material has been 

concealed.

Lucknow, Dated: 
April 1 , 1992 .

-1/



M.P.No. ^  of 1992(L)

In re:

T .A .N o .47 of 1988(L)
[Writ Petition No.1596/85]

{Decided on 20.09.1991}

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

Northern Railwaymen' s Union & others .. . .Petitioners

Versus

Union of India and others . . . . RilippiidHHts
Respondents/Applicants

APPLICATION ON BEHALF OF RESPONDENTS 

FOR EXTENSION OF TIME FOR COMPLIANCE 

OF JUDGMENT DATED 20.09.1991

That this application : on behalf of Respondents 

above named most respectfully: shev/eth:-

That for the facts. reasons and circumstances 

stated in the statement in support of this application, 

it is most respectfully prayed that this Hon'ble 

Tribunal may kindly be pleased to extend the time for 

compliance of its judgment dated 20.09.1991 for a 

further period of 2 months.

Such other orders which are deemed fit and proper 

in the circumstances of the case may also kindly be 

passed.

Lucknow, Dated: 
April \6 ,1992.

(Siddhart'h'Verma) 
Advocate,

Counsel for Respondents/Applicants.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

T .A .N o .47 of 1988(T) 
{Writ Petition No.1596/85} 

[Decided on 20.09.L991]

Northern Railwaymen' s Union & others

Versus
li

Union of India and others

•Petitioners

.Respondents

STATEMENT IN SUPPORT OF APPLICATION FOR EXTENSION OF

TIME FOR COMPLIANCE OF JUDGMENT DATED 20.09.1991
i|
.1

k«suoR.c. , presently' posted as

O in the Office of the Divisional Railway
t I

Manager, Northern Railway, Lucknow, solemnly state as 

under:-

i

1. That the undersigned is presently posted as AsiU

o in the Office of the Divisional Railway

Manager, Northern Railway, Lucknow, and is competent and 

duly authorised by the respondents to file the present 

statement before this Hon'ble Tribunal.

2. That the above mentioned case was decided by this 

Hon'ble Tribunal on 20 .09.1991, and the respondents were 

directed to dispose of the representation filed by the 

applicants after giving them opportunity, and to decide 

that those who had worked for 120 days are entitled for 

absorption and in case the applicants are successful in 

their claim, they may be given appointment in terms of 

Inderpal Yadav vs Union of India and the Railway Board's 

circular issued thereafter within a period of 6 months.

3. That the above mentioned judgment dated

20.09.1991 was made available to the Respondents on

8.11.1991. ii

oX-.-C 4. That soon after the receipt of the certified copy 

the judgment dated 20 .09.1991, the (respondents made
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every possible effort to comply with the judgment of 

this Hon'ble Tribunal within the prescribed time of 6 

months,- but despite their best efforts, it can not be 

complied within time as it involves the question of 

absorption of 35 persons and the records are not easily 

forthcoming. 1

5. That the Railway Administration has constituted a 

committee to decide the claims of the applicants as per 

directions of this Hon'ble Tribunal, and it may take 

about 2 months more to comply the judgment of this 

Hon'ble Tribunal dated 20 .09.1991.
;'i

6. , That in view of the submissidns made in the 

foregoing paragraphs, the undersigned has been advised 

to state that it would be expedient in the interest of 

justice that the time for compliance of the orders of 

this Hon'ble Tribunal be extended for a further period 

of 2 months-

Lucknow, Dated; 
April fo, , 1992.

L/L- A h  I’ -

VERIFICATION

1/ R/Kjiv , presently posted as PfiSlf

o^ciA, in the Office of the Divisional Railway

Manager, Northern Railway, Lucknow, hereby verify that 

the contents of paragraph 1 of this statement are true 

to my personal knowledge and those of paragraphs 2,3,-4 

and 5 are based on record and the same iare believed to 

be true. The contents of paragraph 6 are based on legal 

advice and the same are believed to be true. That no 

part of it is false and nothing material has been 

concealed.

Lucknow, Dated: 
April ( O ’ ,1992.



In  the Hon'ble High Court of Judicature at Allahabad,
Sitting at Lucknow.

C. M. Application No.

In re:

Writ Petition No. 15 5'6 of 198

(W) of 1985.

Versus

-P atitioners/ 
Applicants

Union of India and others* --- Opp-parties.

A

Amendment Application

The applicants most respectfully beg to submit as under

That for the facts and circumstances stated in the 

accompanying affidavit,it  is necessary in the interest of 

justice to incorporate the amendments indicated in paras 4 , 5 

and 6 of the affidavit.

Wherefore, it is most respectfully prayed that the 

amendments indicated in paras 4, 5 and 6 of the affidavit 

may bo allowed to be incoiporat^d in the above writ petition.

i_ . p. Slw Jc/o^

Lucknow, dated, 
IS  .1 1 .8 5

Advocate. 
Counsel for the applicants*



In the Hon’ bleHigh Court of Judicature at Allahabad,
Sitting at Lucknow,

Affidavit

In:

(W)of 1985-C. M. App li c31i0 n No.

In re:

Writ Petition No. IS3 6  of 198

Versus

Union of India and others.

“P etitioner s

—--- Opp-parti Gs.

A F F I D A V I T

, aged about^

years, son of Sri 

resident of V;i/»oL^-(2iniiAj

do hereby solemnly affirm and state on oath as under

1, That the deponent is  the petitioner in the above 

writ petition and is fully conversant with the facts 

deposed to herein.

2. That the Administrative Tribunals Act, 1985 (Act No.XIII 

of 1985) provides for setting up of Administrative Tribunals 

with rospect to disputes regarding recruitment and conditions 

of service of employees in the service of Union.

3. That under the relevant provisions of the Administr-
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ative Tribunals Act large number of cases relating to 

service matters pending before the various Courts including 

the High Court and the Supreme Court in the form of writ 

petitions under Article 32 and 226 of the Constitution shall 

stand transferred to the Tribunal.

4 , That in the circumstances the following amendments in 

the above writ petition are necessary

iS'fi That in tem s of the Administrative Tribunals Act, 1985 

(Act No.XIII of 1985) notification has been issued by the 

Central Government to establish the Bench of the Tribunal 

relating to the service matters under the Union of India in 

the State of Uttar Pradesh at Allahabad.

l8 'S  That in terms of the qualification for appointment of 

Chairman, Vice-Chaiitnan or other monbers as provided in 

Section 6 of the Act the said posts can be filled  up by the 

Secretary, Additional Secretary or Joint Secretary to the 

Government of India to the exclusion of a person possessing 

judicial experience.

C That Section 28 provides for exclusion of all courts 

e x c ^t  the Supreme Court under Article 136 of the Constitution 

and Section 29 provides for transfer of all pending cases 

including suit or other proceedings pending before any 

court or other authority immediately before the date of 

establishment of a Tribunal. Section 28 and 29 thus imply 

exclusion of the jurisdiction of High Court under Article 

226 of the Constitution and of the Supr-eme Court under 

Article 32 of the Constitution and the transfer of all the 

aforesaid pending petitions in the High Courts and Supreme
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Ctourt to the Tribunal and such transferred cases may» at 

the discretion of the Tribunal, be heard from the stage 

which was reached before sucht transfer or from any earlier 

stage or denovo as the Tribunal may deem fit .

That the aforesaid provisions of the Act alter the

y basic structure of the Constitution by disturbing the balance

between the Executive and the Judiciary by curtailing the

independence of the Judiciary under the Constitution, The

Act as framed is also beyond the legislative competence as 
/amends,

' it abrogates/by an ordinary legislative process, the

provisions of Article 32 and Article 226 of the Constitution, 

which form the basic structure of the Constitution, Lastly 

the provisions of the Act are discriminatory as they deprive 

the employees covered by the Act from exercising their 

constitutional rights under Article 32 or Article 226 of the 

Constitution without any rational basis, as conpared to other 

employees of the State under Article 13(2) of the Constit­

ution including armed forces or persons governed by the 

Industrial Disputes Act or any officer or servant of the 

^  Supreme Court or High Court or any persons appointed to 

^ the Secretarial Staff of either House of Parliament or of 

State Legislature.

That Section 46 of the Forty Second Amendment Act 

1976 amending the provisions of Article 323-A of the 

Constitution inasmuch as it enables the enactment of the 

aforesaid Act is ultra vires of the Constitution,

5. That the following grounds be added
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^  Bocause the Administrativg Tribunals Act, 1985 alters

the basic structure of the Constitution and disturbs the 

balance between the Executive and the Judiciary by curtai -ing 

the independence of the Judiciary in violation of Articles 32, 

50 and 226 of the Constitution of India.

p Because the Act is beyond the legislative competence of 

the Parliament as it abrogates/amends Articles 32 and 226 of 

the Constitution which form the basic structure of the 

Constitution by ordinary legislative process.

^  Because the provisions of the Act are discriminatory

as the employees covered by the said Act are deprived of the 

due process of law guaranteed under Articles 32 and 226 of 

the Constitution in relation to other employees under Article 

13 without any rational basis. This amounts to violation of 

Articles 14, 16 and 19 of the Constitution,

Because the provisions of Section 46 of the Forty Second 

Amendment Act 1976 are ultra vires of the Constitution,

6, That the following reliefs be added

to issue a writ or direction holding the provisions of 

the Administrative Tribunal Act, 1985 ultra vires;

to issue a writ or direction holding Section 46 of the 

Forty Second Amendment Act, 1976 as ultra vires;

to issue a v;rit, direction or order in the nature of 

mandamus directing that the aforesaid writ petition be
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not transferred to the Tribunal as constituted under 

the Administrative Tribunals Act, 1985.

Lucknow, dated, 
~j . 11.85 D^onent,

Verification

I ,  the deponent abovenamed do hereby verify that the 

contents of paras d 6

are true to my own knowledge and those of paras -

are believed by me to be true on legal advice

and no part of it  is false and nothing material has been 

concealed so help me God.

Lucknow, dated, 
•y .11^5 Deponent.

I identify the deponent who 
has signed before me.

Advocate.

Solemnly affirmed before me on 

at a.m ./p.m. by

the depoaent who is  identified by 

Shri

Clerk to Shri

Advocate High Court Allahabad.

I have satisfied myself by examining the 

deponent that he understands the contents 

of this affidavit which have been read out 

and explained by me.

i
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th- Loco Sl:3d Lucknoî  as on 1 •7*19^5 coisiunicatcd 

to thQ Division'll Uail'ire.y 1 Luc:now, is filed

as /Ji.i3^ir6 Ilo*9 to this af^’idrvSXi.

10< Tint in t’:o aforooaid circunstanccs it is

n'^cc‘T»^2y  t>.9 -in Grest of jus-ico that ths

P''t5"'.-'oners br* prov:^ionnlly aacorbcd cs substitutes

in ths Loco Shod Lud:~ow pndini^ disposal of tho

writ v n ition in vi n: of tlio vic?xcy pcsi'cion of 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

LUCKNOW BENCH,liUCKNOW.

M.P .No. of 1992(L)

In re ;

T .A .N o .47 of 1988(L) 
[Writ Petition No.1596/85] 

{Decided on 20.09.1991}

Northern Railwaymen' s Union & otjhers ....P e titio n ers

Versus

Union of India and others
j Respondents/Applicants

APPLICATION ON BEHALF |oF RESPONDENTS 

FOR EXTENSION OF TIME FOR COMPLIANCE

OF JUDGMENT DATED 20.09.1991

J

That this application on behalf of Respondents
I

above named most respectfully sh|evi?eth:-

That for the facts. recksons and circumstances 

stated in the statement in support of this application, 

it is most respectfully prayed that this Hon'ble 

Tribunal may kindly be pleased to extend the time for■j
compliance of its judgment dpted 20.09.1991 for a 

further period of 2 months.

Such other orders which are deemed fit  and proper
I

in the circumstances of the case may also kindly be 

passed. I

Lucknow, Dated;
April ,1992.

(Siddharth Verma) 
Advocate, 

Counsel forj Respondents/Applicants.



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

T .A .N o .47 O f  1988{T) 
{Writ Petition|No.1596/85} 

[Decided on 20.09.1991]

Northern Railwaymen' s Union & others

Versus

Union of India and others

.Petitioners

.Respondents _

STATEMENT IN SUPPORT OF APPLICATION FOR EXTENSION OF 

TIME FOR COMPLIANCE OF JUDGMENT DATED 20 .09.1991

1/ , presently posted as

in the Office of ; the Divisional Railway 

Manager, Northern Railway, Lucknow, solemnly state as 

under:- ;

1. That the undersigned is presently posted as

in the Office of the Divisional Railway 

Manager, Northern Railway, Lucknow, and is competent and 

duly authorised by the respondents to file  the present 

statement before this Hon'ble Tribunal.

2. That the above mentioned case was decided by this 

Hon'ble Tribunal on 20 .09 .1991 , and the respondents were 

directed to dispose of the representation filed by the 

applicants after giving them oppbrtunity, and to decide 

that those who had worked for 120 days are entitled for 

absorption and in case the applicants are successful in 

their claim, they may be given appointment in terms of 

Inderpal Yadav vs Union of India and the Railway Board's 

circular issued thereafter within a period of 6 months.

3. That the above mentioned judgment dated

20.09.1991 was made available to the Respondents on

8.11 .1991 . :

4. That soon after the receipt 

the judgment dated 20 .09 .1991 ,

of the certified copy 

the respondents made
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every possible effort to comply with the judgment of

this Hon'ble Tribunal within the prescribed time of 6

months! but despite their best efforts, it can not be 

complied within time as it involves the question of

absorption of 35 persons and the records are not easily 

forthcoming.

5. That the Railway Administration has constituted a

committee to decide the claims of the applicants as per 

directions of this Hon'ble Tribunal, and it may take 

about 2 months more to comply the judgment of this

Hon'ble Tribunal dated 20 .09 .1991 .

I

6. That in view of the submissions made in the 

foregoing paragraphs, the undersigned has been advised 

to state that it would be expedient in the interest of 

justice that the time for compliance of the orders of 

this Hon'ble Tribunal be extended for a further period 

of 2 months-

Lucknow, Dated:
April ,1992. I

I

VERIFICATION ''

I , , presently posted as

in the Office of the Divisional Railway 

Manager, Northern Railway, Lucknow, hereby verify that 

the contents of paragraph 1 of this statement are true 

to my personal knowledge and those of paragraphs 2 , 3 , 4

and 5 are based on record and the "same are believed to
ii

be true. The contents of paragraph 6 are based on legal 

advice and the same are believed to be true. That no 

part of it is false and nothing material has been 

concealed. '

Lucknow, Dated;
April ,1992.
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'Tit let It ion Ifo,\^Nn 'bf 15^5

The nortliern itiilwayinan’ s Union
and othsrs ........................ .......................  i'ewitir.u^'ry

Versus

Union of India another ................ . Opposite i art.'.s

yg-.QB

1. ’*rit petition. •.i'Zo^S

2. Armexurp ilo.l- Letter dnted 5 .1 0 .1 ^ 3
alonr^rith the lig': showing ntir-bor of 
vroluting days of each oiiployoa.

3.-\nn0xure Ho.2- Letter dated 24*2.19o4 
for re-Ginployrfiont of cI obb IV sw loycra 
in the available vacancies*

4. Annexuro Ho.3- List dntad 20,11.1934
of casual labours. ..=?<S 'Ul'7

5. Annexure \x>»Ur i-'ay slip of r>ubodli Hunar. *.3§£ 3g

6. Annexurc 1.0.5- Pay slip of Sheo *.ol
Prasad Tswari. . .

7. Annexurn uo.6- Loi^rsing cays csr^iiicato
of itar: Preet. . .  A\

S. /innpxure He present at ion d itad
7. 12.1964 along with the list of 
junior persons. •»4^%4-4-

9. ^^nexure Ho. 6- Bhployinsnt notice dated
24.1 .19^5* • •  4-^

10. Affiravit. • •4 < s X ^ y

11. Ve]tal''-"nfiTra. . .

OOch(Tr\

Lucl'nov: Dated: (L .P , Shukla)
Advocate,

April , 19^5* Counsel for tho potitionors,
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IK THI*. HOIi»ELR HIGH COURT CF JUDICAVUUIj. AT /iLLAHABAD 

OimilG AT LUCKICW 

Writ Petition No. of 19^5

1 , Thp Ilort.horn Rallwaymen* a Onion, throu^ tbo Divi­
sional Secretary, Korthern KailwaymGn*s Union,
Hoar Guards Eoom, Charbanh, Ludcrow.

2 , Ram Deo, aged 26 years, son of Sri Xshvmr Uin, 
resident of C/o Shri T.P. TrJvedi, LD14H H/Shed 
Colony, Alainba^, Lucknow*

3* ITangal, aged 24 years, son of Sri Gada Shiv,
resident of C/o Sri T.P, Trivedi, LD 14 ^ R/Shed^ 
Colony, Alamba^, Lucknow,

4* Ja^in Nath Dutt Trivedi, aged 26 jroars, son of 
B,w, Dutt Trivedi, resident of C/o Sri R.M. 
Tripathi, LD fiOR/Shed Colony, Alamba^, Lucknow.

5, Ravi rhanker , aged 24 years, son of Sri Sada 
Shiv, resident of C/o Sri T.P,Trivedi, LD 14 
Rly, Shed Colony, Alamba^, Lucknow .

6, Indra Deo, ag^  22 years, son of Mansha Ram, 
resident of C/o Sri T,P,trivedi, LD 14 H R/Shed 
Colony, Alamba^, Lucknow,

7, Suresh Kumar, aged 25 years, son of ^agwati Prasad 
resident of C/o Sri Triveni Prasad, LD 55 R/Shed 
Colony, A|.ambagh , Lucknow,

S. Gfulam Mohammad, af?ed 28 years, son of Kohd. Ayub, 
Resident of Qr, No,50 Etidhu Lai Tiwari Road, Ilehndi 
Ganj, Lucknow,

9* Krishna Chand Tripathi, aged 25 years, son of R,Ii, 
Tripathi, LD 8 0 R/Shed Colony, Alambag ,̂ Lucknow,

irO, Chandra Shekhar Shukla, aged 29 years, son of 
Shiv Harain Shukla, resident of C/o R,^. Shukla,
LD 21 H R/Shed Colony, Alamba^, Lucknow,

1 1 , Shiv Mol Prasad Tiwari, aged 23 years. Son of 
Chandrika Prasad Tewari, resident of C/o R.P. 
Shukla, LD 21 H R/Shed Colony, Alarabat'iji, Lucknow.

12, Subodh Kumar, aged 22 years, son of Hirday *<‘ath, 
resident of C/o Triveni Prasad Trivedi, LD 55 
R/Shed Colony, Alamba,:̂ !, Lucknow,
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13. Krishna Kumar Pandey, a^ed 24 years, son of 
R.S, Pandey, resident of C/o B,K, Pandey, A II 
6A LD Colony, Alambaf^, Lucknow,

H .  Mritunjay Prasad, agod 23 years, son of Gajadhar 
Prasad Tripath 1. resident of C/o Harish Chand 
Misra, Qr* No* T 4 H Control Power House, Alambagji, 
Lucknow*

15* Janiuna Prasad, aged 25 years, son of Ram Sifarup 
resident of village Oohra Mau, Post Kakori, Distt* 
Luclcnow*

16. Raj Kumar Singh, aged 25 years, son of Nankoo 
Sin^, resident of village Shah Pur Ka Khora, 
post Kakori, distt* Lucknow.

17* Waheed, aged 25 years, son of Amir Hassan, resi­
dent of C/o Faqir r.ohammad, RPF Armed V;ing Line, 
Alamba;^, Lucknow*

Id* Rahman, aged 2S years, son of Amir Hassan, resi­
dent of C/o Faqir Mohansaad, RPF /̂ rmed IVing Line, 
Alambaghi I^ucknow,

19* Shanicer Sahai Tripathi, aged 24 years, son of
a.N, Vripathl, resident of C/o R.U* Tripathi,
LD f 0 R/Shed Colony, Alambai: ,̂ Lucknow,

20. Krishna Kup’̂ r Ihfivedi, aged 22 yoars, son of Radhey 
Shyaa Dwivedi, resident of C/o Ayodhya Prasad 
Dv;ivodi, LD 2 L E/Bhffd Colony, Alarnbaf ,̂ Lucknow*

21. Lodheyshwar Pandey, a ^d  26 years, son of Ram 
Khelawan Pandey, resident of C/o Ayodhya Pr. ssad 
Dwivedi, LD 2 L R/Shed Colony, iasnba^, Lucknow.

22. iiaj Kuniar Dwivedi, aged 27 years, eon of Kata ?d. 
Dwivsdi, Roisdent of C/o Maqbol Ganj, Sarojni 
Davi Lir», Lucknow.

23. Ram Kishor, aged 27 years, son of Ram Gori^al, 
rsoide>t of C/o Sri R.H. :;isra, LD 52 H S/Shed, 
Colony, Alamba^, Ludcnow.

24. Bal Ran^in^, aged 24 yoars, son of Raj Narain 
Sin^, resident of C/o Amar Bahadur Sin^, LD 19A 
h/Shed Colony, Alambagh, Lucknow.

Shri
25. Davondra Kurar, aged 25 years, son of/Ram, resident 

of C/o Om Prakash Verma, 556/75 Sujan Pura,
Alamba^, Lucknow,

26. Shyam Nath aiukla, aged 24 years, son of Ram 
Krishna Shukla, resident of village Aurawa, post 
Aurawa, district Lucknow*

27* Pursottam Hal, aged 26 years, son of Sidh Ilsth Rai, 
resident of C/o B.K, Pandey, Qr* Ko.A 26 A R/Shod 
Colony, Alambapji, Lucknow.
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2B, nath, aged 25 years, son of Khub Lai,
resident of C/c Visywa Hath Presad Verma, 556/75 
Sujan Pura, Alamba^, Lu^now,

29* Parraeshwar Dayal, ag©4 24 yoars, son of Mahosh 
Prasad, resident of C/e t-̂ahesb Prasad, LD 2S P 
R/Shed Ck)lony, Alaroba^, Lucknow.

30, Ram Preet, ap̂ ed 26 years, son of Shri Oree, resi­
dent of C/o Cm Prakash Verna, 556/75 Sujan Pura, 
Alamba^, Lucknow.

31* Radhey Lai, aged 23 yekrs, son of Shiv tJarain 
Shukla, resident of c/o R.P. Shukla, LD 21 H/ 
R/Shed Colony, Alambagji, Lucknow*

32. Sabhajeet Pandey, aged 27 years, son of Ram 
Harsh Pandoy, resident of C/o Kurini Lai Pandey, 
Central Pcvjer Houco Colony, Alambacb, Lucknow,

33* Surondra Kuraar Dixit, aged 24 years, son of 
Ravi Shanker , resident of C/o Ram Prasad, lD 
56 -̂R/Shed Colony, iilamba^ ,̂ Lucknow,

34, Sant Raj, aged 24 years, son of Oroe, resident 
of c/o D.IU Verma, 556/75Qha/l Sujanpura ,
Alambagh, Lucknow.

35, Iteo Karain ladav, aged 27, years, son of Khedu 
ladav, resident of C/o Sin^, LD 44 F R/Shed, 
iU.aniba(̂ , Lucknow.

36, Bal Karan.ftged 2S years, son of K^oo, resident 
of c/o C .P , Yadav, s m  LD 33 R/Shod Colony, 
Alambagh, Luckncw#

Petitioners

Versus

1 . Union cf India through the Gteneral Manager, northern 
Railway, Baroda House, Delhi,

2, Divisioml Railtfay Ilanagcr, northern Railway, 
Has;ratganj, Ludcnow,

Opposite Parties

\ lr it  Petition undar Article 226 of 
the Constitution of India.

The petitioners most respectfully beg to 

submit as under : •
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1* That tbo above writ petition is filed in

representative capacity by the Northern Railwaymen* e 

Union, petitioner No.1 , on behalf of petitiori«rs 

2 tc 36 who are its laemberB* Petitioner Ko.1 (herein­

after referred to as Union) was also pursuing the case 

of tho petitioners through reconciliation niachir.ery 

under the Permanent Rogptiation Machinery meetings 

with the railway administration against the illegal 

retrenchment of th« petitiofiPr nos. 2 to 36 who were 

wox1:ing c.s casual iabouHB/substitutos having put in 

no re than 120 ^zys of service*

2* That petitioner ITo*t Is a rcco^iisod

union while petitioners Z to 36 are its itsmbers*

The potitionsrs 2 to 36 were working as substitutes 

in the Loco Shed, Korthern Railway, Alamba#i, Ludsnow. 

They hava attained tho stjetus of temporary staff and 

consequently entitl<5d to ell tho benefits under the 

rules v*ipplicable to th*?m. The namss of the peti­

tioners are bom© on tho tuistwr roll under tim Loco 

Foreman of the Loco Running Shed, Korthern Railway, 

Alasnbagh , Luckncw. The petitioners have put in 

more than 120 days of service. Cn the basis of imister 

roll and the paybill entries the petitioners in 

tercB of tho nunber of working days t?orr paid their 

monthly salary throu^ pay slips issued to them. Kost 

of tho rotitionors after having <^mplctod 120 days 

were given the previloge passes and P?Os to which 

they were legally entitled*



> y

-5-

3* That the conditions of the service of

pfttitioners aa casual labour/substitutes ar© regula­

ted by the provisions contained in Chapter of 

the Indian Railway .̂stablishinBnt Manual and also on 

the basis of the Railway Boaid*s Circulars issuod 

in this connection. The Railway Board’ s circular in 

the form of printed serial no*7^50 consolidates the 

various instructions issued by tho Hailway Board 

from time to time regulating tho service conditions
V> '■

of casual labour* They have tho force of law.

4* That the petitioners along with other subs­

titutes were laid off in Sept'?nib®r/*->ctofe«T 19^1 in 

an arbitrary and illegal manner without prior notice 

and without assigning any reasons. Inview of cho fact 

that the jc«titioners had attained tho status of 

temporary staff accerdins to ruios it amounted to 

large scale termination of thoir services withoxit 

following the procedure laid down under the 3aw*

N, 5* That tho petitioners continued to attend

 ̂ their place of work for being assigned respective

dutios since October 19^1 and they v;er© alî lyn raady 

and willing to work but they were refused to resucB 

duties despite repeated representr'tions an  ̂ r'^mirOrs 

to this effect.

6. That under Section 149 of tho Railway -̂sta-

blishmect Code the petitioners having attained temporary

status are entitled to notice in writing but the same 

wns not given nor hav® they been paid their wagos in
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lieu of sudi notice.

7. That tho afcr’'saicl nat of large ocalo

dis3onti:mation oi service of the pr:ti:ion0rD a .d 

other ai3pl03̂ 0s wa3 tiken up by the liori-harn hailway- 

r«n*s Union witi the railway adin inis t rat ion at thj 

Periaancnu ilegotiation riachinory urjetings* After 

pro*rocted negotiations with tho railvjay adminintra­

tion lii 'jjs dacidcd to tako Lack in ssrvico bonafido 

enplc '̂eea , that is* casvial labourn/sujotitutrss after 

Vnoroufj.i scrutiny of tliu r:icui‘d and tho number of 

actual .forking’ days put in by eucli persons*

<5, That th3 railway administration startM

ro-emi:lo>^na of rstranchad v.orkrj3n w.a.f# Auguat 

1932* rivj p'̂ rooiis thus rr’-ar.pi.oyJd includnd ro':r3nch3d 

?n:plc:̂ a:,o uhoso cuslm /roro £3p0i.:5cr.-d by on© or the 

o'ih^r liailwayTcen’ s Union, ths potiticner

Union, i.u ., tho iiorthsrn n.%ilwc7*„en*o Onion and 

the U&tnr Uailway Karai.diari Union* The lat-or is 

not a rccogniood union*

9* That on tho basis of thJ lot..or Ua-od

1 . 10*19^31 along with a list of 305 parsons iil©cal ly| 

retranched, frow tho Divisional Secrcvary, tlorti.ara 

Riiltf3yraE>n*3 Union, Lucknow, tho Divisional Bailway 

T'en? -ar, -î udinov;, b /  hio lattrr datod 5 *1 0 .1 9 ^  

indie tad t^e number of torkin.^ d^ys of tho ex-casual 

laboui* for ths puri-osa of tiasanoing xiht' R(?niority for 

re-employtnent. A truo copy cf tho letter dated 

5 *1 0 .1 9 ^  froTT the Divisional liailv;ay ..ananf’r, .ud.no^
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Annaxare IIo.l

alons with the Xigt showing numhor of working days 

of sach employee Ig filod as Anmxuro Î o.l to this 

writ pat it ion*

v>-

Anneaniro Î o>2

10* That on the basis of the aoova letter the

RaUway ^dmlnlstratJ.on started preparing list of 

worScnssn who had worfced in tho Loco Ched and also 

started vsrification of thumb impressions of the 

woricroen, as avalleH© on the nmstor r^ll and paybillp 

to verify the f7?mineness of the concerned railway 

employ?0̂ * In tprrs of tho Tetter fron the office 

of tho General ICanager (Persoixel) to the iJivisional 

Railway y-Lnaf^r^ cppcsito party Î o.2 , d?.ted 24,2 , 19S4 

it was specifically pointed out that after scrutiny 

of ths rrcoi^s, finf^er prlnt*s etc* thr; ^m inc 

eisplojrces should he engaged and if they are not 

bonafife th'^y shoiOlt? disch-'-rr̂ d a:^er following 

tha procedure of the Industrial Dieputcs Act, It 

was fi rt’H^r stct'-d in the said J.ĉ  -er that seniority 

cf the »r«ployees shoxild be a’ssessed on the basis of 

tot'll r'j?̂ b3r of dayc of service continuous or intep- 

nittent and preference should be c^ven on the basis 

of BGf> ority. A tn.e copy cf thu letter from the 

Gen''ral Kanager, ^ucknow, dated 24*2.19^ for re- 

enployinJnl of clsss I? emploi^^es in the available 

vacancies in the division is filed as Annexure i;o*2 

to this w it  petition.

1 1 , froF» the aforesaid letter dated

24*2«19^4 it is evident that the seniority of ti^ 

bonafi'ie casual labour for purpose of scinitiny has 

to be made on the basis of the printed circular Ho*7^50
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of cusuai labour scrvico, continuous or inter­

mittent, that tho person ha  ̂ to hie credit#

12* That by noans of lottor datod 2 0 ,1 1 , 1 9 8 4

fix>n thelllvislonal Railway T'anagor, Luclinow, a list 

of casual labours, whoso olaim for ro-omploynjDnt was 

rejected on thp= ground of î uttinij in less than 120 

vrorkir̂  ̂ C'rja or on ihv̂  o l  uon-rorificction
*v->

' of th^dr thucib iiiprosricr* cj:? c b  the ^cund that they

\̂ v̂o «cc tfracc ,̂ i/iijr aimounc'Jd* According to this 

list there ar3 r^arly 112 omployoe  ̂ whooe ccso has 

been rojectod cn the ^jound tĥ t̂ thsy have put in 

less than 120 working days whilo 36 oiapioy©^ huvo 

boon rojccted as their thumb iiaprosoions wiaro not 

genuine and thsy wore not bonafide employocs. Caaa 

of 23 persons wls* rxt trac-aule. L photosti.t copy 

nnexure Ho.3 tf the list dated 20*11 *19^4 Is filod m *lmoxuro Ho.3

to this .frit if^Lltlon.
)

13• 'nm*: :he aforesaid list dated 20.11.1964

in iGGj^ct of bhe number of i^iicing days of tho ros» 

pectivo i.ati'uionoi3 is cout*adictory to tho ©ariior 

lint dated 5»10.19$3 sliowias lurking days of 

ex cv-'juol labour icsuod by ciio ofrico of tno iiivioional 

Eailway r*ana2©r, Ludcnow* llio following potititnors 

ap per list datĉ d 5*10*19$^ have ocn shown to havo 

put in EK>ro thtui ‘iho toquirod 120 days: Ham Deo 

(p&tltioner Jo,2 ) 609 d u j j ,  Kancol (potitionor *io.3) 

“̂ 4  days, Jacan Hath Dutt I’rivcdi (patitionsr L‘ *4) 

l64 da^, Uavi Shanker (potitiouor IIo*5) 190 days,
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Inara D«o (j»titlon©r Mo.6) 417 da>^, Surosh Kuraar 

(petitioner HO0?) 218 days| Guiejn liohamiaad {patitioner 

Ho*S) i(69 days, r

#0E ^ i  ?.fiO days and Bali Karan (petitioner ilo.36) 

litO days*

V ,

\

14 * 'A'hat all tho casual labour/sufcatitutos,

feiio hsvB pat in irâ re than 120 days of so rv ic o , are 

entitled to passns and 'i’he foliov^ing psti-

tioners acwuaily avaiioci thests pi ĵscs aoc. PTOai -

Potitlon«r*8 Pm s Ko.

1. Pan Dso 5599$3
^64225

2. Jagan Kath Dutt 
Trlvedi 222055

3, Oilaci KohaTimed 222097

Krishna Chandra 
Tripat hi 699001

5. Chandra ‘3h@khor 
ShTjIrl a 6̂3-f;4e

222194

6. Shiv Mol Prasad
Tê jrarl 222637

?• Krishna Kuraar Pandey 6993^1

IIlrtimj«3’' Pr,:;£.Td 962365

9. Jansuna Praoad ^4473

10. Rjj IvOT?r ?ingh 962145

11, VJahced 463500
^4665

12. Eahman 2224^

13. ^hankor SaJiai 'iripathi 222056

14. Krishna l̂ ufear D^ivGdi 699002

15 . LouhQshvfar Pancey 2224C9

16. Baj Kujinr I^'ivedi 222579

17 . Ram Klohore ^3711
221719
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Bal Bara Singh 22210?

19* Dsvendra Kumr 962205

20* Shyaia llatl. Chukla 664442

21, i'uroshattam Rai 55^40

22* SuroKdra r.umr DiiJtit 252^^

23, Cav Harain Yadav PTO K0.439737

' {

15, That in accord0 ic» with the list dated

20*11,19^, 23 psrsonn ara ivot tracoabl0 , Thesa 

include Hiiv T’ol Prasad Tswari, Subodh Kumar and 

Ran Preet among th© petitiouare, 'ihis fact is totally 

false inasmuch as all the DStitlonara had actually 

woikfed for norr than 120 dĉ ya, Suboih Kuraax* haa put 

in 300 dasu, Shiv Kol Prasad I’ewari has woikod for 

130 dayp and tarn rx‘aet has ■fcor̂cod for 249 days. This 

feet wil3 ba fe-̂le.ent fiom the mustci’ roll and tho 

pay bill. All the aforese.id 3 persons tsare isauod 

pay slips and racaivod salary on tho basis thereof,

Th« ncnibdi' of put in by will b© ovideiit 

from the noathly pay slips issued to thoci. Shiv Kol 

Pr&sad Tw/ari 'rfac also iscueĉ  n pass I!o,22637 by th©
Fivŝ  owe! Lcifii

rallwcy adjninlstrn' ion. Photostat copic>D of th-̂ ŷ pay 

si'pa of ?ubo^ P’i3v I'ol Prasati Twari and
Loco foJ;€wCM i''i Cef^'H^ceJe S h o u ) i n ^  cvcJ\^oJ u^ofikJrto c/ay<^ 7 ? a y n  —

/Praot era filed fs *'innf*:!n.irn Hos. 4, 3  ant*. 6 re spec- 

tively to th in  writ pDt5t5on,

16. That the follosrilng i^etltioners wera arbi«

traHy shown having put in lesc xcorkins days in tha 

list dated 20,11,1984 althougli they iiad put in more 

than 120 days:-
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petitioner in the list actually \-jorked

1, Krishna Chandra Tripathi 46 146

2, Krishna Kumr Pandey 36 300

3. Jarauna Prasad m 300

4. Shanker Sahai Tripathi B6 lao

5. Krishna Kumar Dwivedi B2 165

6. Devendra Kucar 72 249

7. Ra^unath 53 131

Parmeshwar Dayal 1^1 136

All the aforosaid i»titionera except Ra^unath 

and Parmeshwar Dayal were also issued passes by tho 

railway adralnistration.

17* That against the aforesaid arbitrary action 

of the opposite parties discriminating the p8titionei*s 

in seirvice and absorbing others, v^o had worked for 

y  less than 120 days and were consequently junior to

the petitioners, a representation was made to opposite 

> party Ko.2 by the Divisional Secretary, Horthern

Railwaymen*s Union on behalf of tho petitioners. 

Alongwith the said representation a list was attached 

showing that persons junior to the petitioners ha’tog 

put in less than 120 days have \^en absorbed while the 

case of the petitioners has h«en rejected. The 

Railway authoritira concerned were also personally 

approached by the Union Secretary to get justice for 

the petitioners but no action has been taken by the 

railway administration in the natter of tho petitioners 

so far, A true copy of the representation dated 

7.12.19S4 along with the list of junior persons is 

Annexure Ro.7 filed as Annexure No* 7 to this writ petition.
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15* That it is evident thsit the petitioners who 

have actually worked for more than 120 days in the 

Loco Running Shed have been Illegally retrenched from 

service while persons Junior to then with less than 

120 days have been absorbed. Further by notice dated 

24*1.19^5 applications have been invited for drawing 

up a fresh panel of khalasies in Loco Chagba^ Lucknow 

in the grade of Bs*196-232(RS) • This anwunts to discri­

mination of the petitioners. A true copy of the employ- 

Ann^gtre Ko.8 ment notice dated 24* 1*19^5 is filed as Annexure Ho. 8

to this writ petition*

19* That the petitioners, having no alternative 

efficacious and speedy remedy available to them, have 

preferred to file this writ petition on tho follcwing 

amon^t other :

G R 0 U IJ D S

(A) ^cause the action of opposite parties in

not absorbing the petitioners in service, 

although they have put in more than 120 days, 

is wholly illegal, arbitrary and without juris­

diction.

(B) Because the opposite parties have taken

contradictory stand to absorb persons junior 

to the petitioners while denying them the 

sanie benefit which anKJunts to hostile dis­

crimination in violation of Articles 14 ^̂ nd 

l6 of the Constitution of India.

(C) fecauso the opposite parties have acted in

'X
\
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(U)

an arbitrary raannor contrary to the facts 

ana circup'stances oil rocord to deny thie 

c.r v.iK?lo7n23at '̂ o -be pstitioiiora 

iA acccrdanco with ths ra,les and Railway 

Board's Circiilars havLi^ tho fore© of lesvf*

i-acausc the oppoaito jpartios havo acted 

arbitrarily and in a ;tick and choose siannor 

to rcjoct tho cas<5 cf tho j;otition3Ts 

cortfcrary to tho ocrjics r^cosxi, that is, 

®uat£r voil, “ay bill ar.d thw rif;nt5 

bon©J;its of seivicc iiJroady accrucd to the 

petitioners thiotigii pay slips, passes and 

PTOb.

P R A Y K H

WILî hJFCE''. it is r est rcspoctfully proyud 

that t.hxa ilon*bio Ccurt foay be pleâ f̂'d to

ii)

i t U

iiii)

t

I

isfcjiis a urit, tiirscticii or ordor in tl» 

natures of ciax4 anaa coELoandiag tho opposite 

pai’tS.cn to tho i»til loner-a in acrvice

as flubnvi»utO0 in th3 Loco Uunning Shod of 

Jort’iorr' Hallway, /*larjfca':>3, 3̂ ua’?aovj}

isBUO such othor writ, direction or order 

as deemed juet ana proper in tho circumatan-

coG of tlio crjso;

award tho conts of tho writ pstition to 

tho ]^tiiion«ra«

Dated iTjcknot̂ s 

April , 19<55.

(L,?« Shul:la) 
Advocato,

Counool fcr i;he petitiDners*
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III THIi. HCK*ELK RT05! COURT OF JUDICAlUIiX AT ALLAHABAD 

SITTING AT LUCiCJOW

iCrit Petition Bo» of 19f̂ 5

Tha northern Hailwaynen*s Union
Mothers ....................... . Potitionors

Versus

Union of India & another # ••« •« ... 0pp. Parties 

Annexure Ko»1

NOai’KBiiK KAlLu'AI

Ko.feA^13/lI'/Conciliation/$3 DIVISlC.,iiL CFFICB
LUCRKCW

Dated 5th Dso,,

Divl. Secret cry,
I3.R*K.U.
Lucknow*

Dear Sir,

Regt- lour letter fTo*K31 
dated 1 . 10 . ^ .

Tha working days of oach ex-casual labour 

as referred to in your letter quoted atovo aro 

shown â ciinst. each for your infornation.

Yours faithfi’iJ.y,

Sd/-

for Divl* Railvfay i^anager 
0^* ^3 above* Lucknow,

True Copy



I )

s .n . rian® Fathor*s nmo ;oriling days 
as p*r office
re cc id

s/Sri 

1* Azia -iafar

2. Awadh Ifarerb 

3 # Ajai Dutt Dixit 

4* Awadh Raj Yr.c’av 

5. Avnio Xumar 

6* Ambiha Sinĵ i

7. Atiq :Jimad

S. Anil Kuniar Dubsy 

9, Alla Keram 

10f Awdssh Kumar nHjpai 

11* Anil Kunar Cupta

12. Anar̂ d liumar ; tsVL 

13* Amber Singh

14, AliLausar 

15* Ashok kutiar 

16* Ashok Kumar

17* Awadhaoh iiuioar .iisra

15. Altar Kath

19. Ashok Kamar 

20• Azic rLiaijoiud

21. 4shok Jiunar

22. Anoop 'ukar

23. AbbsiJ Kusoain

24. Amar liath

25. Ab. ^ahid

26. Axain Kunar 

27* Ashok Ituniar 

26» Ashok Kumar

29. Abad .'di

30. A jit Kumar

S/5ri 
Shaid .̂hmad 

Bhulal

Kahashwar Dtt Dixit 

Ram Saran latiav 

Pres Shasjlcer 

iaaij **ath :^in^ 

r*ohd. Vahir 

Rsin i)ubey

■Jaban Lai

u.D. Bajpai 

ii.S. Gupta 

Ambilca P(l. * Iisra 

Haa Autar 

Aboo /:.afar 

Shiv ivumar 

Aditya i'd. 
uurdGo i'd. I'isra 

ParaK5si*war 

iugul uisiioro 
ii'uiier 
Gaya Td.

Eiiagi'/an Dass 

Kishv?ar hunsain 

i:isri Lai 

Ab. Jafati 

Dur^ Fd. Dixit 

IJrnhey I-al 

Hukun Chaiai 

l*aucar All 

’ ohan Lai

132

526

432

150

20a

156

122

m

240 

134 

129 

61 d 

454 

129

1^2

170

143

245

464

. . .  2(
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S.Ho. IJaoe ?oulier*s nar^

Yi

/
>■

31, Aftab Alam Tahboob /ilam M7

32, Ashok Kumar Sri Krishan 
Ehanher

153

33. Arun Trfit rp 5>in;4i Sin^i 9m

34. Ashok Kuiuar oiw^i Tans Ln;; Oiiigh 310

35. Anil iCumar TduI *'af!ho 275

1. Bharat Sinfji Nftnkao vSin>̂ *—

2. Bhajan K.K. Singh m

3. Bipin Kumar I ahan «J i 239

4. I^chey Lai riaHj-̂po LoL 164

5. Baltfant Pd. tshlv î ath 4m

6. Babban Sin?^ I'alloo 6(;9

7. Bali liar.-in Ivi. aXl 00 H O

d. Bindra Pd. Bgnsh:? 406

9. Bhim Pd. Sardar 269

10, Bhupondra Kur̂ ar tiadho Kaa m

11. Brahma Din Cheda Lai •»

12. Brij Phusan 1 atHdr 252

13. Bash is Jai Shroo -

14. Bhogai Pd. Srf H'3 rr"J3hnn 4*

15. Babban Ban iinlri-j U&rTi mm

16. Bhagt̂ ati Pd, '/Ciirm l-*COUCl0V 155

17. Baboo Lai Sit a Ram “

ie. Balnukund Shiv Baran m

19. BrahFj? LpI Ear. i’Mndh MOL 9*

20. Brij Kishore liSLlratn

(0)

456

1. Chandra Shekhar Shiv i arain m

2. Cheda Lai Ratn rwaroop -

3. Chabiley Tadav Kanga Lai Yadav

•;.Grl:inr days 
aF p̂ 5r oi'riCi.? 
Vc cc;rd



/ ?

- i -

V,

4* (^n d r ik a

U  Durga Pd,

2. Dines h Ur# IJigani

m

3Iiallai’

Hars^faroop

260

4G6

3. Durga Pd. Trithiho sbirar «»

4. Dinesh R;=jr! Prasad Sinsh m

5. DirganJ Sinj^ Baba Din Sih^i -

6. DU ip Kumar Gyaneshwar Pd. 124

7. Dharan? Raj rJlngli Badri 3in# tm

Devendra Ki^mr Sri Ea»n -

9. Daya Kar«d Sam Jee 335

10, Dhlrendra Pratap Singb Sur/a Udth 3in^ 677

11. Dev Ih ra in  Ycdavr Khsdoo ladaF 4P»

12, Dilar5 Ean CiVufcT̂i Hea -

13. Dov Da-it Hr 15 123

14. Dftvl Dayol I'riBi'Tia Uamal «s

15. Desh Raj Bftlj Hatih 2B2

16. Dina Hath Id. Pari Khan ZOO

17. Dines)* ŷ impie

(?.)

367

1. Fleve.i I'laHcah ■̂-dved waht'£h 

(0)

1. Go pal ‘'rlslma Siiu’ia h^ hit liai-aln Sinha 476

2. Gopal HlnsJi Yadav Basah^^ «»

3. Our Chaiua 5 rritam 213

4. Ghanshyaa Iripathl iShas'̂ ati Pd. Tripathi m

5. Gaya Cin̂ î x Ht?n l̂ ahr.chir 3ini^ ■-

6. Oulain iloM. I'ohd j'yub

7. Gaj BaJ Mr‘.il;oo «•

e . Girja rhwilcer Ja^d^o ?d. 126

9- Qulab Ohard Jaga*mai>h ••



1, HabibFahnar.

18

(H)

Abdul Jabber Lban 142

2. Harondra Prctap Uara Hath Sinf^ 77?

3. Haider Abbas Ka?ar Husoain 126

4. Hire Lai fihu’cla fidya Pralcaeh Siiu’tla •

5. Hari 3hjpn>cr '‘ornia 3hytin> Lol 11*2

6, Har Dayol HnTanoo 265

n Indra JoDt

(I)

-■Via- r

2, Indra tiannc 417

3. Iqbal /ai Zhi.ji <U?. 271

4̂ Israr Khan RoIiiT; llfcan -

5. Indc** So&ii ijing*' .Volis.i ‘ill 1*̂1 161

6. Inder La3. Forna 219

7. Inder Joet Uoti j:*al 267

n Jai I*akhen jHxit

U )

Manna i<al I(i5

2, Jai Gopsl S?nf"h Jsnarden Gin^ m

3. Jac^sh Sushil 3aria S. flarla 222

4. Jogindor Sir^ Shiv Kumar Sin^ -

5. Jai i’bth rin^ I'acoHtannaa Sin^^ 241

6. Jamal Alara !:©hboob iUlan 4^0

7. Jabeer Sir.jjh Bhaguant Sin^ -

d. Jay PrnKasb Qur Prasad 474

9. Jitendra i'ratap Haa SfiffiUjh 4^4

10. Jag«:annath Dutt Trivtdi 13. H# Datt ‘i’rivodi 164

11. Jagdish Pd. Uaii Oc\'jal 172

12. Jhagroo i ajf‘n 339

13. Jamuna i'd. 3̂,C- ouroop “

14. Jagdish Hu Oliedi'. Lai leo
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15. Jai Sh/a© ^avni'i Itadhoy Sh/cn

16. Jata Shnnlter Tn'sfr.rl Par ?rl Tfweri 149

17. Jawdinx* lal AQprfee 196

1^. Jitendro iiar Bachsn Sirsj^ -

19# tJaggeiuiath iiGF. Lout> 

(£:)

*

i. Krishna P.BX'et̂ h Sinj^ Dovl ^tK «»

2 . Krishna Kurrar Sh iv  Hard^h t64

3, Kamlenh Kiif'Dr Cbet->- >-zl 1Ĉ 4

4, KamlCBh *.»r'ar'i:r Filn'ii m

5. Kiaher! leJL Har^a 222

6. Krishna CliendrE 
Trlpatbi

Hr™. Hayaln Trlpathi -

7. KinJcar Paan Pe^roy Lai «»

B. Krisbra Ku? -’ renrl̂ v n.r.. f?ii5c"ey m

9. Krishna Ku'iar Trlpa';hi CboTidi:*! Ihitt Vri- 
pauhi

523

10. Kailn^h X:-nd Kat-uaroo T,.p>3. -

11. Kailarh Oath lYipot^l Shoo i' WTti

a )

15^

1. Laxrai Kent Shym Sundor 264

2. Loya'x'Jt, /ill M X -

3. Lai Chand Tadva Eaia ; rlohna laaava t54

Lai I'pTii -Uin

5. Laxml fd. .'^akhan

CD

m

1. Mohd. Oakrol M:lul Uizlik 2«f5

2. Kohd. Haiya^ loiia. is'ir.q U 9

3. Kohd. As!3om 295

4. Madan Ctopal liisra 147

5. Mohd. Aslan jiOhd» jalooit >25
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/

6, tlahipal rilial Sin-h -

7, i-iOhiudf'5.n 1.} rr Sbar^cf AjiÊ rd il’ian 163

g. riohcl.rplGr-n i ban Mohd. Yasoon I'han -

9. Mashrcor . Iin̂ d Shabi? /ill -

10. Kool Chanc ilaj r.uinar 137

11. liool CSiand Zloti tal 159

12. !!ohd. Yar Khan *'illhyar 24^

13. Hohan Ial iian 4̂utar •

14. Ilukegh Biatia jr’rctam 232

15. Hritunjcii Pd. Tripathi Gajadar *̂ d. Vrlpathi -

16. IleJicsh Dnyal Verma Gaya Fd. 531

17. Kohd. Janaluddin 170

1ft. Koti T Baojoo -

19. Kahnndrr;. Sin^ Rgh Swaroop 423

20. Kohd ’rif Xft5,khar Huoein 406.

21. Fohd. Ujear ToM. flr.ber -

22. Ilansid Stidn Jlhiv 264

23. KoM. ShGicir ITiros Ahms.d 233

24. licdan ^̂ oll Uoa SliarCtar 140

1. Ilarendra Singii **irnal 242

2. ICarash iluirar iJharari t-rckash 
'Isbta

237

3. Eaxt?sh iiUL-ar Eei :; AutaT 42d

4. Hand Lall Prasad Gabboo Pd. 579

5. Ilaslr Eaza I '.oiid Uasa -

6. Kand Kishora Ja^deo Pd. 372

7. n£&7al. i îghore Yadav Prabhoo Sin^i ladav «•

S. Manhoo Uamnahwar 163

9. Hawal Kishoro r.unni Lai

10. Kaveen Chsnd Pathalc Satish Chand Pathal: 143

11. Kipatl Sln^ Earn Karan Sin^i 547



2̂1

1. Onkar J’ath Higra

(0)

Vidur LalL iiisra 351

2. Om Prakash Sunder Ĵ all 676

3. Onlcar Lai Sri vast ava Ram Harakh I»all 190

1* Patrick Kumar Dass

(P)

V.K.DiSSs

2. Pratap Karain Gokul Pd. 219

>. Paroeshwar Dayal tiahesh Pd. -

4, Pradeep Kumr riigam Yej Kishan iv*igan -

5. PradeepPandey Shes Butt 221

6. Parshottara Eai Sidh Kath Rai m

7. Prayag tJarain Suraj Pd. -

3. Phool Chand Ram Hari Dass Ram 262

n Radhey Shyon

(R)

Ram Lai 719

2. Ram Asray Oajraj «•

3. Rajliishor© Yadav Hand Oopal Yadav -

4* Raj Kishore Bala Bsen »

5. Rahwan© Dubray Babu I>al 334

6. Raj Kishore Ram Poaroy 123

7. Ram Karain Bal Karan Ham -

d. Raja Ham Bam (Slander 216

9. Raj Kuniar Rao Asroy 510

10. Ram Sewa .’sgnihotiri Bal Kishan -

11. Ran Gopal IlQwa Lai 129

12. Rishi Kunar Ganga Pd. -

13. Ram Kishore Sita Rem 321

14. Raj Kumar C3upta Ram Ph8r Gupta -4

15. Raj Bahadur Sin^ Sinsar Slnf^ -

16. Rejesh Kumar Shukla Hari Earain Shulcla 611
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17, Kara Pd. Yadav Oiandrika Pd.Iadav -

Id, Ram Kumar Baboo I»al 603

19* Rajesh Udha Ham 46d

20. Rak©sh Kunar TUak Had 341

21. Ram Pall Y ad a^ Ram Dass -

22. Raj Kumar Singh Hanhoo Singh -

23. Ram Sagar Sri Ram 268

21̂ . Ran Chander Singli I'ahadeo Sin^i -

25* Ram *^ihor Jai Lai 251

26. RamAsrey Maikoo Lai -

27. Rara Kumar Verma Laxmi liarain 975

2$, Rajondra Pd. Bhagwan £ux 356

29. Ram J1 (Jhaubey Bhagsf/en Chouboy -

30. Rata Deo Ishwar Doon 609

31. Rani Kapil Yadava Sheo Pujaa Xadav -

32. Rama Pati Sheo Kurfci 460

33. Ram Bass Gomto Pd. m

34. Raj K ah jar Dhanaa Bam m

35. Radeah Chaod .uisra Rajnikant Misra m

36. Ram DajralSin^ Pra'9^n Sing^ -

37. Ran Chander Rgei 5haalL©r 211

3S. Rnm diander Sahdao -

39. RaE©ah Ghander Ran Shankar ?erma 211

40. Eaj Karairiltisra Sheo IIuEiar nisra 171

41. Rama Pati Pd. Janardhan Pd. ■m

42. Ram Pr©et Ori •

43. Rat^iu i^ath Ihnh L a i

44. Rajondra Bahadur Singh Gur?.t Pratap Singjh 317

45. Ram Narain Kari iihelawan jrd. -

46. Rain Prakash Kisra Kaja Han Illsra

47. Rajendra Pd. Shri Pal «•



\
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Bavi Shanker Sada Shiv 190

49. Ram Ilaresh Sit a Ram Singli «

50. Ram Bali Yadava Ram 13ev 139

51. Ran Sagar Rem Jag «»

52, Ram Ujagar Ram Jag -

53. Ram Sin^ Swambar •

54. Ram Shanker Ram Harakh m

55. Rajosh Kumar Shoo Batan Lnl 170

56. Ram Prakash Sin(^ Bhagwan Sln^i -

(S)

1. Sri R am Kadhi Lai m

2. Sushll Kumar Bam I-urCi -

3. Suresh Kumar Chunni Lai m

4. ShailQtidra Kumar Shiv Govind Shuitla 313

5. SurpJ Prasad D ĵarika Pd. -

6. Simon Dasa 7.K. Oass 506

7. Sohih Lai Gomto .'d* •

6. Shiv Kant Ran ijbaroeey 209

9. Shal:il Khan i:ohd» Khm

10. Shakeel Khan Ilaifooc ‘ili I3S

11. Shanlter Deyal Radhey Shyan Fandoy 13^

12. Surendra Kumr Gayti Pd. -

13. Suraj Kumr Quroaran Lai

14. Sant Lai SuraJ Pal 223

15. Shiva Hand. Dul̂ h Haran 306

16. Suraj Pal Sin^ Sri Ram Xadav 13a

17. Suronh Kumar Laksmi Karain 33?*

Id. Sure ah Kumar Bhagi^ati Pd. 210

19* Surnndra Kuaar Dixit

20. Shyara Sin^

21. Shiv Ram

22. Shyam Lai liisra

Ravi Bhanker Dixit 

Sant Ksb 6l1

Lai

Tribhuvan Hath Ilisra 334



-10«

23. Shri Pal 

24* Saw an liumr 

2#, Shyara

26, Shri Krishna Yadav

27, Surssh Ghandre Sharma 

26, Sundarshan Kuraar

29 • Subnsh Chander 

30 . Sushil Kurar 

31 • Sheo Shanksr TIisra

32. Surosh Kumar

33. Shroe Dha^^an Dass

34. Shiva I‘lal ?d. T©wari

35. Shri Chaad Bam

36. Sundor Lai

37. Saravjit Tadav 

3S, Shy am !Iarain Pd.

39 • Cubood Kunar 

40» Surya Fratcp Lai

41. S ,E , ITicani

42 . SushU S i n ^

43. Sudhir KtuTar

44. Sri Eara

45. Shajad rii

46. Siikh Eav 3 1 n ^

47. Santosh liumar

1. Tarun Pandoy

2 . Tsk CharaS

3. Fall

t. Uj^ndra Kath 

2 . Umesh Kumr

Sukh Din

liarrj î hor 309

Ilaaohar Lai 514

Kashi li an 

Thakur Pd. Sharma 

Tilde Raj 192

Dina Hxth

i'inni Lol 205

Vishwa Kath ITisra 

SC Awasthi •

Mahavir 3 inf̂ i 

Chandrilia Pd. Towari - 

RarJCeo 8ca 

Pragi

Ram Baban Yadav 366

Eachhoo Fd. 366

Harday Hath

Ran t.aresh 299

K.S,, I’ig^D 

Jasdamba Sin.*̂ !

Raj ICunnr 279

Ra?i Ojagf'X 149

Shcxshad All 

Bara Harakh 

Ilafid Sishoi^

(T)

Hardev Pandey

tianna Lai kOB

Chottoy Lai 2So

(U)

Pa3hupati Sharna 

Gaya Pd.
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3*

4,

1.
2.
3*

4.

5.

6 .

7.

6 .

9.

10. 
11.
12.

1.

2.

3.

Ujiia Kant Singh 

Uni V i l a

Ecn Dultsrey 

liafizullan Khan

(B)

Vir&ndra BaJiadur S in^  Shiv Bahadur Singh

7ijai Kumar Gln^ Asarfee i*al 396

Vinod Kuyar ilr.poor RoopLal Kapoor 427

Vaid Prakaoh Chaudhery HarbagKran

Vimal Kumar Teweri Ganga Einhun

Vijai Kichore Srivastav Gopal Ji Pd.Srivas- 211
tava

Vidya Pralcash 

Vl,jai Bahadur 

Vinod Kumar 

Vijai Pal r ,in ^  

Vcd Prakash

Lai Bahadur Sin^ 

Gaya Pd*

Braraha Din 

Raj Bahadur Sin^ 

Earn Piarey

Virondra Pratap S in ^  R.i .̂ S in^

(Y)

Yosesh Kurnar Ranj Kishore

Yugul Kighore Hira Kand

Yoĝ n̂dra P;?l Singh Uankoo Sin,^

147

2d2

349

167

True Copy
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IN TH'-; HON* ELK HIGH COUKT OF JUDICATUrtB AV ALLAHABAD 

SIi'TIIIG AT LU(3CnOÎ

»rit Fotition Ko.

Tho riortera Raiiwaymen*s Union 
& others .............. .

of 1955

Versus

Union of India & another

Petitioners

0pp. Parties

Annexure No>2

The Divl, Ely. Mana^r, 
Northern RaSIvray, 
I'ucknow#

Dated 24*2.19^4

^ubs- %gaj:e’*:0Rt of substitutes in tho 
Lucknow Loco Shed*

aefi- Your Office letter I^o./^a-VVffi/PV/A/dl 
dated 29.1.1964.

It is noted that the required checks for veri­
fying the ^nuineness of casual labour is in progress 
and is ©:;pect9d to be completed shortly. Pleaso arrange 
to hav« those checks carried out os early as poocible 
preferably by 1*3.1934*

2. Only such of the Casual Labour/Substitutes, who
aft^r thorou^ scrutiny of the records, fingor pints, 
etc., are found to be i^nuine, should be engaged and/or 
continued. Cut of I5f Casual Labour who w©re re­

-appointed sonis months if some are not found bona-
f?.dei»rsons on check and flngpr prints scnitiny etc. 
these should be discharged after following the provi­
sion of Industrial Act. In this couioctlon,
Law Officer has opined that under Section 33 of the 
InfU^atriiil Dibputo / ct, no Fuch worhraan shall be dischar^ 
ed or dismissed, save with the express permission in 
writing of the authcrity luiforo which the proceeding
is pending. Therefore, the persons who are not found 
genuine after exercis5jng the check, such as thumb 
impression etc. can be discharged after obtaining the 
permission frcn the Tribunal by coving an api.iication 
under Section 33 of the Industrial Dispute Act.

3. Seniority of the bonafide casual labour for 
purpose of screening should be as per the Printed 
Circular Ko.7^50 and the criteria shall b© on the 
total number of days of casual labour service, conti­
nuous or intermittent, that the persons has at his 
credit. Vihile screening ths bonafide casual labour, 
this aspect will be kept in view and those who are

2.



r\

senior, given preference over othero, apart from 
other standard cons ideratlong such as health, 
fitnesB, etc*

4, You can re-engage these bonafide casual
labours in Class IV against available vacancies o r  
your Division.

Sd/-M.K. Agsrv/al, 
jfor General Manager iP)

Trtie C o p y
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IH THE HON»BLK hlQH COURT CF JUDICAVURP< AT ALLAHABAD 

SKTIHG AT I-Ua-XO?!

\ !r lt Petition So*

The Korthem Ba5-lvfaynon*s Un?x>n 
& others • • • « • • . • • • • • • • • • •

of

Pot it loners

Verovs

Union of India & another.............. Opp* Parties

Annexura No*7

>

52/lD/Concil iat ion/S}

The Divisional Rly.Manag^r, 
i^orthem Railway,
Lucknow,

Dear Sir,

7 /l2 /a4

Reg: Restoring of Casual Labourers 
of Running Shed/Lucltnow.

Ref J Your letter Ho*V^®AJ^/CtJ*'cilation/$3 
dated 20,11.19^4

In rpf^rence to above I would like to know 
that what happened to 614*36 Cases which were sent 
to Hqrs*

2« Union would also like to know the reasons for
rejecting 28^10 esses a3 thece einployaes hav  ̂ worked 
in R/Shed. They have been issued slips for payment, 
passes & PTCs, medical card and identity cards ©tc# 
as per rules#

3. You have irentioned that no trac» is for
204*3 which is not understood*

4« You have also mentioned that you have shown
^4* 3̂ loss working days* tn  on® list woiiting days 
have been shown <juite sufficient and subsequently 
you have shc^n less woriiiAS days.

Since hundreds of men are waiting for 
©ngcgŝ ient your parawis© reply is requested to avoid 
litigation.

Yours faithfully,

Sd/- Illesibl© 
i'rivedi) 

Divisional Secretary*

True Copy
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LIST OF ChSUAL LAEtUR^S l^OHt.IHG Lf-SS 120 DAYS

>

s,
Hof

Sarvsri Father* 8 Name

1. Alimaa All Faer Aii

2. D.S. i’ewari Fulsshwar

3. Dharam î al Shoo Bahadur

4* Hari Lai Harkhoo Ham

5. hnri Lai Lalsa Ram

6. J^gan Nath Putti Lai

7, Ja^aimath Iras ad Dadashi

8. Kishan Sing^ Uukura Sin^

9. Ilaraiu Dutt Sltla Prasad

10, n*C. Kigam U.S. Dlgam

11. t , J ,  Pancley U.G. î andoy

12. Girshish Chandra LUa Kiar Johsi

13. 3u?hil Kumar 
Srlvaatava

0.11, Sri7a«;tava

H . Mithia Saran Giriaa Pd.Tewari

15. Abdul llalem Abdul Appa

16. Ajai  Kumar Khuse Ham

17. Hari Kiehan Char.d Sheo E’andan

IS. Ja^esh Sharma R.-.Shamia

19. Jagt ar S in ^ ilohendra Sln^

20. Khalel Ahmad Masok All

21. Lai CSiandra Ludur

22. rd. ?£onSi 11 d* Shaf©

23. ITara>an ‘̂ ingh Pratnp Singh

2i ,̂ Fanna Lai Kashe Prasad

25. Surendra Kuroar Putte Lai

26. Satesh Chandra Lakhem

27. Umssh Shah Firange Shah

21?. ieherudden ilaseruddin

29. Kand Kishore Durga Pd*

« • • 2*
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30, rid. Hasol r^d. Eahman

31. Ghan Shyar. Ayiidhya Pd.

32. t 'a im lla Habibulla

33. Sha.rrjm Saja itar iiaja

34. liaqbul Ahmad Ab. Rauf

35. Girija Shankar 
Khar©

Sheo l-'ohan Kharo

36. Abdul Aziz Sabltf a1 i.

37. Baijor© Brit anti

36. Chandra Pal Ghasti

39- Fazalur Rahman Munawar Ali

40. Gyan Chand Jagjeewan Shukla

41. Gajodhar Nath Mata Sadal

42. Kalika Prasad Shiv Karain

43. Kailash Kath Sarjoo Prasad

44* Ketalu Ram Birju Ham

45. Ftiran Mas! Sri Ram

46. Ram Deo Panneshwar

47. Ran Nath Ausan

46. Ravindra Yhakur Jt*rasad

49. Safiullah Kunshi

50. Suraj Fal Bhagu Sing^

51. Hohd. .'liaia Saleem Khan

52. iHohd. Hafeez Sher Ali

53. Jitendra Sini^ Uadhey Shyam

54. Cm Prakcah Ch©t Ram
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Affidavit

In

Urit Petition Ko, of 1.85

She Northern Hailwayuon's Union
&  0 vhers ......................... .................. . • * f  e ti tioners

\^ersao

Union ox India &  another ....................  upp. ir’artioe

A F jb‘ 1 D i ̂ V X 'X

It T .P .fr ived i, ag©d about 50 years, son of 

K.V- ~nuv-teC  ̂ Dlviaional socretary, Ilortiiern 

Railiaaymon*s Unioot near 5un.-‘da Rc.>at Oiiarba^h, Juc. ao\., 

do herolay ooleimly affirm and otate on oath as unleri-

1. Ihat the deponent is the pivisioiml 3ec *ew'.ry

of the northern Railwaynon’ s Unioni petitioner ITo.l, 

vdiich is a recosnised Uaicn# He hao bejn duly autho- 

rio3d to file thia ai’fj.davit hy petitioner Uos. 2 

to 36. He is fully conversant v;ith the facts deposed 

to herein*

Chat tha deponont has read theacooapanyj-n^ 

v^riu patition alonj v4i*h the annexures, the con ton to 

of which lie has fully unaars vood.

3, Sha. the contents of paragraphs 1 to 17 of

i
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the writ petition are true to my own knowledge.

U, That Annexures 1 to 7 to the writ petition

are the true and photostat copies duly compared 

from their duplicates and originals*

Dated Lucknows 

April , 1965.

Deponent.

Verification

I, the abovo-nan^d deponent, do verify that 

the contents of paragraphs 1 to 4 of this affidavit 

are true to my own knowledge* Uo part of it is false 

and nothing material has been concealed* So help m  

God*

r

I
!

Dat“d Lucknow: 

April » 1985*

Deponent,

I identify the above-narsd deponent 
who has signed before m .

Advocate,

Solemnly affirmed before me on 

at a.m./p.m. by Sri V.P. Trivedi 

the deponent irtio is identified by 

Sri

Cleric to Sri

Advocate, High Court, Allahabad*
r

I have satisfied nysplf by exaniiniog the deponont 

that he understands the contents of this affidavit 

which have been read out and explained by me*



IN THE CENTRAL ADMINISTRATIVE TRIBUNA^’ 

ALLAHABAD SENGH '

23.-A,, THDRN HILL ROAD, ALLAHABAD

No

urn. in
. CAT/ALLD/JUD/ DATED

t .a .n o . OF 198S (T )

^ T p p u l ! n t s .

V E R S U S  

VX̂ 'VNA (j J^y^K^cx  ̂Q_ j; Respondents'

To

j

WHEREAS the marginally noted case has been transferred by 

Clrx.>̂ V _______  under the provision o£ the Administrative

Tribunal Act (n o , 13 of 1985) and registered in this Tribunal 

as above.

Writ Petition No,

OF 1 9 ^ 5 'of the I  

Court of iH

arising out of order dated Hi

__ . passed by__________  jii

___________________________________

-lil

The Tribunal has fixed date 

of \ o > 1986. The hearing

of the matter.

I f  no appearance is 

made on your behalf by your 

some one duly authorised to 

act and plead on your behalf

the matter will be heard and decided in your absence.

GIVEN UNDER my hand seal of the Tribunal this I o ‘ 6  ̂vS 

day of________________ 198

j DEPUTY REGISTRAR
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To,

The Registrar,

Central Administrative Tribunal 

Lucknow 3ench,Lucknow,

Subject i T ,  A^^No, 41 of 1988

T W r i t  Petition 1 5 9 ^ o f  1985

Northern Railway Men's Union • • • e . .  • • •  Petitioners

Versus

Union of India & others ........................... Opp* parties.

/' /  The petitioner-applic snt respectfully submits

Q  as under

fn \

1 .  That originally the above noted CaSe C «srit petition ;

N

r

' ^  in accordance with territorial Jurisdiction.

Was filed at the Hon'ble High Court sitting d  Lucknow

0  ̂ ei, Th at after establishment of Central Administrative 

V  Tribunal at Allahabad, the ajove noted writ petition

X

6
V

was trgnsf erred alongwith other c gses to the Tribunal

t

^  Q  at Allahabad and thesane was recognised as Transfer

application ( T .  A .  ) No. 47 of 1988,

3 ,  That after establishment of a bench of Tribunal 

at Lucknow the above noted c gse can only be disposed of 

by the Bench at *-ucknow in accordance with the terri­

torial Jurisdiction,

i
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4 ,  T h d  for the facts and circumstances stated 

the above not d  c ase be summoned at Lucknou and an e ^

date may be f i Aed. Information of fixing the date at

Lucknow be informed to the pet it ioner-applicant,

Wherefore it is most respectfully prayed that the 

above noted Cgse be summoned at Lucknow and an 

early date may. be fixed. Inform i io n  of fixing the 

date at Lucknow be informed to the petit ione r-app lie snt,

Lucknow

datded 9»88»

ile c jp ^

On behalf of petit ione jr*applic ait

i


